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[Shri K. S. Chavda] 
availability of foodgrains in Gujarat 
The Gujarat Government gives at 
present only one Kg. of grain per 
adult per montth. Four > starvation 
deaths have taken place in Suren- 
demagar district, police opened fire 
on food rioters as a result of which 
one person died on the spot and some 
person^ were injured. Therefore I 
request the Government to release 
at least 1.5 lakhs of tonnes of food- 
grams per month to the State of 
Gujarat.

My second point is about the acute 
shortage of cement. According to 
today’s Hindustan Times the Associ
ated Cement Factory at Sevalia has 
been closed down from Saturday last 
due to shortage of coal supply; as a 
result of which there has been acute 
shortage of cement in the State of 
Gujarat. I <am experiencing myself 
some difficulty; my hostel for Sche
duled Castes is binder construction in 
Dhmoj and no cement is available for 
the last three months.

Therefore Government, Government 
should make a statement regarding 
this and give some more cement to 
the State of Gujarat.

MR. SPEAKER. Now Shri R S. 
Pandey may resume his speech on the 
Finance Bill.

PROF. MADHU DANDAVATE 
(Raiapur). Before that, I have a 
submission to make here I had 
written a letter to you this morning 
pointing out to you that though we 
are going to have a special discussion 
under Rule 193 on the supersession 
of the judges, the Prime Minister had 
chosen to make a policy statement 
on the supersession of the judges 
outside this House, from the May Day 
platform.

MR. SPEAKER; I have not allow
ed this. This is not a question o f 
policy. She has got every right to

speak outside. Don't be sensitive 
about this. You may also go on 
saying anything outside.

PROF, MADHU DANDAVATE;
Sir, though this is not a breach o f 
privilege, this is a breach of conven
tion and propriety.

MR. SPEAKER: There is no ques- 
tion o f propriety about it. ShrL 
Pandey.
12.12 hrs.
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sftaf*  ?rrŵ TT ft , gfa

th# t^r, ̂ rr  snrfo i m

UHfl?  f®3̂ r # srfr froff̂r *FT$r 

?W %m *TIWT k I 51TWT ?&  % qfPT 

SRT «TTrT 1>T f̂rfrur fffrT %TT fTPfWW ft I 
anr fotfr «crfa*r ̂  ̂  fafror % ̂ir̂ r 

firarr ̂ rpfi ft1 ?ra

 ̂*m;rr ir*rr ft i  ? w  faisft

?TffT ̂  fa*  ̂ft srF ̂*fr 

JTgt fa*FTT ft i Tfr  fa*sf, ̂ Hgr 

fa*pfr  ?rfr ^ 55̂ ^

f̂ RTT  T̂ RT  f̂TT  srbR

*T  Ifi?  ?r4?TFTftf% fiRT JTTSR 

q̂rsrsy f ̂ %r ”m?m t*t # Hi 
%% 1 <5*r *rrro *r wh nr Har tffa ?hrt 
n̂f̂Tr I ̂   gfr fastfrrf $T xrq wr 

<?ThI(jT fTTT 3TRT '̂lffr' I

*g=T *ft rrfft % faFT % fan- 

UR5T rrsf*T%?3r qft qTyttnr ,l>fr
1% f̂TSTrT f qiqpr  ̂  ̂  *•  *fT ft !

srnr 7*r -m  *ft ?r«?re fr fa*rfa ̂ r rp 

$ f t ?r?r *7rr % srrr w sfr* *r arc** 

‘ft   ̂  ̂ % * -Trr  r̂rs*z

fax %  ̂*r*d ft «rfl*T jHTTT  Tf̂ 

% fa*tW % , ?nf«nfr srnfH % *rro  ^ 

frr srsmr #rt T̂%rr 1 finr granra?
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?pft I

MR SPEAKER. Wt* have fixed 10 
hours out of which 5 hours, ait* for 
Gt nei al Discussion. 4 hours foi Clause^ 
and I hour for Third Reading But 
the programme seems to be a httJe 
dislocated Already we havt almost 
tak(*n 6 hours foi Gineral Di'-<.us*>ton 
ThrU means foi Clauses we will *mv«» 
to reduce it to 3 hours I am n*>t 
gom^ to go he; ond half an hour moie 
I w ill ac<- ommodrite two or three more 
speakers and then take up the 
clauses

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K  RAGHU 
RAMA1AH) Sir, out of 10 hours 
allocated for General Discussion, I be
lieve about 4 hours are left for 
General Discussion. If you could 
kindly help us, you may call the 
Minister tomorrow You can reduce 
the time for Clauses.

MR SPEAKER: Yes. I said, 5 
hours for General Discussion; but 
actually it is 10 hours for General
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Discussion. I w ill call the Minister 
tomorrow. So, within the time left 
for General Discussion, « g many 
speakers as possible will be accom
modated,

DR. KARNI SINGH (Bikaner j :  
Mr. Speaker, Sir, in November last, 
while speaking on the food debate 
raised by Mr. Gaekwad and myself 
and the rising prices, I had said that 
a combination o f food shortage and 
rising prices would create an explo
sive situation. Today, we are adding 
to that famine and I must mention 
before the hon. House that food short
age, rising prices and famine, all to- 
gether, have created a volcanic condi
tion. I only hope that our Govern
ment is fully aware of the situation.

The widespread famine throughout 
the country has been causing a great 
deal of concern to everyone. But 1 
do feel that there arc lots of troubles 
that the people are facing in the 
country which to a large extent is 
due to mismanagement and lack of 
coordination in the various Minis
tries of the Government of India and 
more so between the Centre and the 
States.

It has been said—I hope, this is 
not correct— that while deciding how 
much aid to give to various famine- 
stricken areas that Rajasthan, which 
is used to perennial famine, should 
receive less aid because it can look 
after itself and that other States 
which have not had famine for long 
will be given more aid. If this is 
true, this step-motherly treatment 
should not take place within one 
country. I hope, the Finance Minis
ter will see that all farmr><*-*trick«,n 
States are given equal share of as
sistance to  tide ovt-r (the difficuU 
period.

For the last one month I had the 
occasion to  tour the famine-stricken 
areas o f  Rajasthan, partiqularly the 
itosKh»w«steni part* o f  Rajasthan. 
What I have seen with my own eyes

867 L S -4 ,

will make everybody weep. It is a 
shocking situation. I say ‘shocking’ 
because the mismanagement of famine 
camps is something that has to l>e 
seen to be believed, and I feel it my 
duty to bring before the hon. House 
the conditions* so that the> can bt 
rectified because the next two months 
which are going to be the most critical.

I have brought with me a bottle of 
water which is being consumed by 
human beings. This is the water 
which is given to people to drink. I 
know that for thousands of years 
people have drunk water like this, but * 
in the present age of science and 
technology, with the immense wealth 
that the Government has today to 
solve the problems of the people and 
with all this talk of ‘Garibi Hatao’, 
socialism and social justice, if this is 
the water that free India’s citizens 
are expected to consume in the year
1973, I think that is a very sad slate 
of affairs.

Wages in famine camps uie not 
being paid in time and the food sup
ply conditions are absolutely -shock
ing. Wherever I went, people &ay 
that, even if they are prepared to 
spend the money, they cannot buy 
food. They are living in sub-human 
conditions, under grass roofs, \n 
120° F, in the shade.

Employment is inadequate. In 
Bikaner district Government has 
taken a decision—I do not question 
the decision—that everybody win 
work in the Rajasthan CanaL Bikaner 
district 150 mile* ac«*o<f5 *nrt n  
this fjrm nc-sincken area. Co\ em 
inent expocts that people v iil take 
their wives and small chilJi?r\ antf 
cattle and move on to the site o f 
the Rajasthan Canal. In *he past 
years— in fact, I would go back even 
60 or 70 years ago—famine relief had 
been provided to people within 10- 
mile radious o f the village. I f  you
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were to send «  Parliamentary Com- 
mis io n  consisting o f members from 
different sections of the House to go 
an<? look at the conditions under 
which those people are expected to 
live vi iU  their wives, children and 
old pjreriti, they would find that they 
are eifin , 'out a miserable existence 
wtt the 70 paise or so which they 
collect a.> wages paid for job done. 
AnU, on top of that, this is what they 
are made to drink! I think, a Welfare 
Sta^e has to look into this matter. 
Although the Canal has to be built 
Quickly, this is not the only way pro-

* vide famine relief. If you want the 
Tfaiaflhan Canal or anv such project 
to be finished quickly, the Centre has 
to take it up. We have raised this 
before the Government and before 
the Consultative Committee of Irriga
tion and Power, and it has been unani
mously accepted that the Rajasthan 
Canal should be a Central subject 
Take it up under your wing and fini3h 
it quickly, so that you can solve the 
problem of famines for all times to 
come.

Then again, alternate work is not 
planned and given to people in 
famine camps. A  piece of work is 
given for, say, 15 days, and after that 
work is over, they have to wait fox 
ten days or so until a new work is 
given. In the meantime where is the 
sustenance for those people who are 
eking out a miserable existence? And 
Government talks about social justice! 
Is this social justice? I would ask 
the Finance Minister to send his own 
representatives, the hon. lady Minis
ter; I know, she has a very soft 
heart; if she were to  go on behalf 
o f  the Finance Minister and see the 
conditions. I am sure that her report 
w ill be correct, and that report will 
show that such conditions cannot be 
allowed to be continued in a socialist 
State.

As far back as November, w e had 
raised this question on  the floor of the 
House—-Mr. Fatesinghrao and « y *  
self had jointly raised it—in a debate 
on food and had warned the House 
that the situation was going to bo so 
difficult that, by April-May, unless 
adequate steps were taken tor food 
water and employment in the famine 
area we were going to have a very 
difficult time. The famine cotie is 
there, but it has been applied late. 
Famines are declared as late as Nov
ember or December. I am afraid such 
a situation cannot be allowed to exist. 
I would like to tell the hon. Minister 
opposite—and I say it with a little 
bitterness because I have seen the 
human suffering this time— that 
if such a situation happened 25 years 
ago when India just became inde
pendent, if such a situation had been 
allowed to exist in the Princely 
States, in the time of any ruler, I 
am sure the Government of India 
would not have tolerated it, and the 
rulers’ heads would have rolled But 
today .such «  situation exists and they 
tolerate it, even this House tolerates 
it. It is something I cannot under
stand . . .

SHRI S. R. DAMANI (Sholapur): 
In one State 35 lakhs of people are 
working on famine relief works.

DR. KARNi SINGH: The hon.
Member was bom  in my constitu
ency. Why does he not go and tour 
that area?

There is also a new rule this time, 
which is a very unfortunate rule, that 
only 50 per cent o f the people in a 
family will be employed. If a family 
consists o f ten major members, five 
will be employed in the famine camps 
and five will sit back with no employ* 
ment at all. Also boys under 18 sure 
no longer employed like in past 
famines. I do not know what this new 
law is. But they also have to be 
led. The lather earns 70 or 80 paise 
per â ĵ i lie lias to trek Jong dis
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tances lor work and he- is quite 
hungry. How can he feed the entire 
family of children o f 12 or 18 years 
•of age if they are not given any em
ployment? 1 feel this is a slur on our 
democracy, on our socialism and this 
mis-management has to end.

I have raised in this House for the 
last 15 years on numerous occasions 
the question o f the population in- 
•crease in relation to food supply and 
1 do not want to go into these figures 
again. But there are two things 1 
should like to place before the House 
to  show how the population increase 
is going to necessitate additional food 
imports. I would quote from a speech 
made by Mr, Shmde in a discussion 
w e raised here last November. 1 
spoke on family planning and food 
•deficit. This is what Mr. Sinde said:

“When we take into considera- 
I'on this increased growth rate, then 
what would be the additional re
quirements? According to our cal
culations it comes to the order of
12 to 18 million tonnes roughly. 
From the year 1966 onwards the 
population increase has been of the 
order o f 14 per cent”

Here is the Newsweek Magazine which 
says that in 1980, that is 7 years from 
to-day. the world w ill need a quarter 
moire o f food than it consumed in 1970.

1 feel that the Ministers are to-day 
far too scared to rise this problem, 
a  problem that Japan has not only 
raised but solved. It is like a surgeon 
who knows that there is cancer and 
w ill give the man medicine, a tem
porary palliative but will not go down 
to the core o f the problem o f remov
ing the cancer. For India, population 
explosion is going to be the cancer 
fcut none o f oar Ministers, not even 
the Prime Minister; w ill get up on 
the platform and say, Tor God's sake 
let us d o  something so that people

are living on this earth today 
* W  have a better way of life and a

better deal and a better standards of 
living'.

The recent verdict of the Supreme 
Court has imposed a very very great 
responsibility on Members of Parlia
ment. No matter what we may say 
theoretically, the fact* now is clear 
that Parliament is supreme. But 
whatever else may be said, the fact 
remains that the Judiciary does not 
have the power that it had a week or 
so earlier. Therefore, I feel that 
whatever legislations we MPs, in our 
wisdom, bring about in this House 
should be done with a great deal of 
care because the Supreme Court is 
no longer the watch dog that it was. 
Therefore, whatever legislation is 
brought should be such that we know 
where the shoe pinches. If we want 
to inflict something on the people 
of India, then w e must know and 
we must also be prepared to share 
some of these things.

Mr. Chavan, I believe, has got some 
law on the anvil that anybody who 
evades taxes will be sent to jail for 
seven years. This is nothing which 
surprises me because 1 knew and 
1 had forecast this that India would 
ultimately travel on the road to Com
munist dictatorship or Hitlerism. 
From Gandhian philosophy of > ester- 
day we only talk to-day o f imprison
ment or jail. Is that the motivation 
to stay honest? You tax a person out 
o f his existence—sometimes double 
his total income in direct taxes. 
Thereafter you say ‘Seven years in 
jail*. I would like to ask the Finance 
Minister, ‘Is it his intention that 
India should one day become like 
what Germany was in Hitler’s time 
with camps like Buchanwald and 
Belsen?’ I f  things go this way, it 
will happen inevitably. It will come 
that way. Prosecution o f  a small 
percentage of people will ultimately 
lead to the same thing that happened 
to the Jews in Germany. If ynur 
problem is that too much wealth &» 
concentrated in the fcanda o f mmm
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people take it away. I have said so 
dozens of tunes on the floor of this 
House Impose a capital levy and 
take away that wealth and bring 
about equitable distribution o f wealth 
at' one go, Finish it once and for 
all and make up your mind that no 
Indian would have more than ‘X ’ 
amount of money, that no Indian 
would have more than 'X ’ number of 
houses to live in. OK But, you 
tax a man out of his existence and; 
thereafter; sit here and say that that 
man has evaded tax and put him in 
jail for seven years Ultimately, the 
day will come when Mr. Chavan will 
not be here, when I would not be 
<here; but the day is coming when this 
country will go the way Hitler went, 
the way Stalin went; when 50,000 
people were killed in one night m 
Russia and 60 lakhs of people were 
put into gas chambers in Geimany ...
(Interruptions). You would not be 
there I would not be here but the 
direction m which the country is 
going, the way you have acted with 
the Supreme Court at the present 
moment where the Judges have been 
superseded, I think, all this is taking 
the country m the direction which 
none of us wants to see. We do not 
want to see in India a communist 
dictatorship We do not want to see a 
Hitler here If you bring in an absurd 
legislation, a legislation which is 
absurd m its own context, then aou 
must have dishonesty and you, the 
must have dishonesty and you must 
Finance Minister, will be responsible 
for making India hundred per cent 
dishonest If you want to bring in 
tax laws, bring in laws which are 
within the paying capacity of a 
human being. If a man has got too 
much money, take it away but do not 
make laws and threaten a man day 
in any day out with dire consenuen- 
ces of being sent to imprisonment. I f 
you want to make India one big pri
son camo. I am sorry that is not a 
country which many o f us would like 
to see In our country with ell these

taxes, a man is faced on the one side 
with dire consequences o f being sent 
to jail and on the other side he knows 
there is going to be no old age insur
ance or there is not going to be any 
social security in the country—I had 
myself introduced Bills to this effect 
in the House and they were defeat
ed—in that situation if he has a 
choice to give a bribe o f Rs. 10000 or 
to go to jail for seven years I want 
to ask the Finance Minister which 
choice he will take. 1 have great 
admiration and respect fo r  the Fin
ance Minister, but I would like to  
ask how the average human being 
will react to a situation o f this type? 
Are you going to bring in laws which 
will increase corruption? You know 
the amount of corruption m this coun
try Ask the youth or a man in the 
street how he gets a 10b today. Either 
he has to go to a Minister and get his 
‘Sifaribh’ or alternatively he has to 
pay a thousand rupees before he can 
<*et a 30b even in the Railways. This 
is vour employment condition. What 
will you do? Are you going to see 
that every man is going to survive in 
this country only through giving bri
bes only because you bring in a legis
lation which is inhuman and absurd 
ftnd cannot be followed’  I can un
derstand that you will say ‘yes’ Prof 
Kaldor said this and that and such 
and such law or provision obtains in 
Russia and America Why’  Because 
some people have concentration of 
ve^lth Take it awav. Bring in so
cialism but then do not *?o to fthese 
e-amc* businessmen <md a*»k for money 
to fight the elections You will M vc 
to make your politics clean first end 
foremost

Sir, I had introduced a Bill in 'Par
liament regarding salaries and allow
ances of Members o f Parliament. You 
want to bring in an egalitarian so
ciety. All right. I  felt that Members 
o f Parliament drawing Us. 51 a day 
tax-free as allowances was wrong be
cause in 'the new way o f thinking in 
our country all o f  us w ill have to
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make a contribution towards the na
tional exchequer.  Some Members of 
Parliament whose incpme  may  be 
very small may have to pay a tax 

of Re. 10 per month but some of us 
who are at the maximum slab will be 
paying 97 per cent towards taxes. So, 

the Members of Parliament should not 
hesitate paying the same taxes as the 
man in the street pays.  That was the 
reason for that Bill and I have no 
doubt Parliament will in its own wis
dom sooner or later bring in that kind 

of Bill.

MR SPEAKER:  Our Members are 

the least paid in the world.

DR. KARNI SINGH-  They are not 

the least paid in the country  which 
i ias the highest taxes in the world.

Somebody told me or.ly this morn
ing that India’s socialism is ‘Imapala 

Socialism*.

TrTifrr*):  srrr

srrtfV ft i
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If you come on to the front gate 
at ParHament House you  see  what 

might look like a Lok Sabha of India 
but when you come to the Ministers’ 
âte it is known as ‘Impala Socialism' 
because every Minister rides in the 
sleekest American cars.  I have noth

ing against it.  I say that if you want 
to buy cars, do it by all means, but 

if you want to tell everybody in the 
street, “Look, you are living ostenta

tiously; what you are doing is wrong: 
the country is poor”, then, for God’s 

sake try and do something yourself. 
Practise what you preach.  I am sure 

there are very good indigenous car? 

which the Minister? can use, more so 
when fhe cars are pak! by the tax

payers.

Now, Sir, a word about the expendi
ture on the Ministers* houses and the 

expenditure incurred on their retinue, 
like free electricity and  what  not. 

Surely the time has come when  the 
hon. Minister should be the first to ac
cept that, when they talk about so
cialism and social change, Ministers 

should not spend a lakh of rupees on 

doing up their offices or homes. This 
is completely  out of  order. The 

Wanchoo Committee suggested  that 
there should be a 70 per cent tax, but 

the  Finance  Minister said ‘No* and 
made it 97 per cent, so that many more 

dishonest men would be injected into 
the country. The provision for im
prisonment is there. The whole coun
try has got to face the spectre, because 
no matter what you say, the time may 
come when some Indian  who  has 
committed a trivial offence and done 
something under some law will be put 

in jail.  I wonder if this was the police 
State which Gandhiji dreaded for this 
country, where a citizen would only 

act decently if.

MR. SPEAKER:  Now,  the  hon.
Member should try to conclude.

DR. KARNI SINGH:  This is the

only occasion when I have  spoken 
during this whole  session  So, may 
I have your permission to have a little 

more time?

MR. SPEAKER: His party has been 

getting the full time.  It is not my 

fault if he has not spoken.

DR. KARNI SINGH:  During this
session, this is my only speech.  So, 

may I be permitted to say just a few 

more words?

MR SPEAKER:  It is  based  on

allocation of time to  the  different 

parties.

DR.  KARNI  SINGH:  Uhe  hon.
Minister of Planning has coined a new 

phrase, and be calls it “5 per cent** of 
India*s population.  In relation to that, 

I have also coined  a  new phrase, 
ramely the 0.0001 per cent to  the 

Ministers.  I think the time has come
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when the 5 per cent will be extermi
nated, and then the turn will come of 
the QOOOl per cent, and I think the 
P.0001 pei cent must learn to live and 
practise exactly what they preach

•mmX

X shall just say a few words about 
black money If you want to stop 
black money, as it must be stopped 
in this country, the first step is to 
make your taxation reasonable and 

•within the paving capacity of the 
man, and then you have got to make 
politics clean i  can tell you that if 
politics is made clean, then the time 
will come when black money will dis
appear m this country. I can tell you 
today that in the 1976 elections to 
the Lok Sabha, it will cost the ruling 
party not less than Rs 100 crores to 
fight the elections Will the hon. Minis
ter o f Finance kindly tell the House 
that every_ single penny which will 
be utihsed*~will be White money, and 
will he also tell the House that if any 
Minister or any partyman is found 
taking bla-»k money from anybody, he 
will receive double punishment, be
cause a Minister should do nothing 

wrong and, if he does, he should re
ceive double punishment? Then and 
then alone can you expect that from 
the man m the street right up to the 
Minister all w ill be dean and there 
will be no black money used.

There* is one more point about 
raids Today, the power to raid is one 
of the most misused powers, a power 
that is used sometimes even for poli
tical reasons If the hon Minister 
feels that a man is hiding money then 
let him raid him by all means, and 
let him go antad Bui what I a'r 
trvmg to  &ay is that the time ha*, 'omc 
when tht> raiding power of the Gov 
ernmonts hnve become so mu<h air! 
dictatorial that there should be an 
antidote to this which would make 
the Ministers feel where the shoe pin
ches The suggestion that I wish to 
make to the House is this that 50 
Members of Parliament from anv part 
of the House may petition the Speaker 
to organise a raid on any Minister

m this country, I  think that that in 
fair, because this is a sovereign legis
lature, and & the Members c l  Parlia
ment, at least 50 o f them, in their 
joint wisdom can ask for organising 
a raid on a Minister, then the Minister 
will know that the power to raid is 
not a thing to be used lightly and 
that a decent man's nose cannot be 
rubbed on the ground, more so it it 
turns out not to be his fault, if it is 
his fault, then surely you can catch 
him

In regard to urban property celling, 
I would say that this is the biggest 
hoax and vote-collecting slogan that I 
have ever heard But if it is the de
sire oi Government that urban pro
perly ceiling should be brought m. 
then by all means, let him bring it 
I am not opposed to urban ceiling, if 
it applies to buildings that are used 
for income and rent collection. But 
I am opposed to it where homes are 
concerned There is no dearth of 
space, because skyscrapers are going 
upwards If you go to Singapore, a 
tiny little country, you will find hat 
they have solved the problem of hous
ing for their labour because they have 
raised multi-doored buillings, and even 
the poorest man today pays about Rs 
5 to have a home, and has a home 
right up m the skies above We can 
do the same thing here. But if you 
are going to take away from people 
their buildings which are homes, then 
that would create problems. When you 
take away people’s homes the ques
tion is going to come about the valua
tion I have been saying that the

ever (hanging valuation of the proper
ty wit) he something like this Today 
the propeity ma> be worth Rs 9 
lakhs But tomoriow, it is €omg to be 
Rs 6 lakhs and the day after, Jt is 
going to be Rs 7 lakhs because the 
value of the rupee is berng eroded 
What are you going to do m the case* 
Are you going to tell the man 'Pull 
your kitchen down today and make it 
Rs. 5 lakhs’  After two years, pull 
down your garage, and in the third 
year, your children are married, so*,
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pull down flie first floor and thus still 
keep it within Rs. 5 lakhs? How 
absurd this is going to be: This arbi
trary power for valuation of property 
is going to be something that will 
be misuse^ to the ninth degree. In 
view of this, I have one suggestion to 
make. That suggestion is that Minis
ters, MPs and government officers 
shall not live in any government pro
perty or their own property which ex
ceeds the value o f Rs. 5 lakhs valued 
at the same rate of valuation as the 
property of the citizen in the street is 
going to be valued. Today I can tell 
you that the average house of a Mi
nister is not worth less than Rs. 30-40 
lakhs at the rate of valuation going 
to be done, for properties for purposes 
o f wealth tax and urban property ceil
ing. Now, you can turn round and 
say, ‘the building does not belong 
to the Minister or to the M.P.’ That is 
not the point. Socialism is a con
cept. If you believe in a concept, then 
no individual shall occupy land, build
ing or property in excess of so many 
square yards or whose value is so 
much. I am quite confident that the 
Prime Minister, Shri Chavan and 
many Ministers like them who are 
socialists, who truly believe in it, will 
pick up their suit cases the day you 
bring in an urban property ceiling 
and will walk out o f their houses and 
tell the nation: ‘Here are the hou
ses w e occupied which are worth Rs. 
90 lakhs or more and we shall not live 
here because we do not believe in 
double yardsticks in the country:’ As 
the Finance Minister, the MPs and 
everybody henceforth shall live in 
houses worth not more than Rs. 5 
lakhs.

m m  srrr nr *  f :

i

DR. KARNI SINGH; I would like 
to teH Shri Atal Bihari Vajpayee that 
he should also live up to the manifesto 
of his party and that he shall not 
occupy property, whether it is his or 
Ckw«^ment*s, which is over 2*000

square yards or worth over Rs 2 lakhs. 
The sooner the shoe pinches, the more 
careful will be in bringing forward 
legislation where the man in the street 
is affected but Ministers, MPs and G o- 
ernment officers escape. Otherwise, it 
is an absolute fraud.

One more point. This is about re
trospective effect of urban property 
legislation. I wiil tell you what hap
pened m Rajasthan. Retrospective le- 
gilation has been brought in Rajastnan 
on urban property ceiling. Tht result 
is that trusts have been created cr 
buildings have been sold and the own
er is completely at sea. I would ask: 
are the people of India your enemies 
that you should treat them this wav'* 
If you want to confiscate property 
take it away. 1 do n^t say ‘no’ to that. 
But why do you want to leave a 
man bed up with knots <5f legal prob
lems for the rest of his life/ Is not 
a human being’s time worth more* 
Should not he contribute to the build
ing up of the country? Should not 
there be a sense of participation from 
the 57 crores of Indian ;>eo^le in 
nation-builoing? You cannot build the 
country all by yourselves. Y<*u need 
the help of every single Indian to build 
up the country. Why Ue ticm  up in 
knots y-ith absurd legislation and that 
too retrospective for two years and 
so on.

I ask: Is this not a fraud? Your
own Registrar sitting in a government 
office registers the sale o f property or 
registers trusts, takes the same duty 
and accepts everything in all good 
failh Then you bring in legislation 
retrospective for two. five and ten 
v°ars as a result of which everything 
that was done in good faith is washed 
away. I say it is a fraud. You wil* 
again forte the people affected to go 
to court. 1 know what the decision 
this time will be in the courts. We do 
not have to guess. I would very res
pectfully tell this hon. House that this 
is a wrong idea, to bring in legislation 
retrospectively—legislation must al
ways be prospective.
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In Rajasthan, there is an extraordi
nary situation. Mr Speaker, sir, you 
as an agricultural citizen understand 
it This lacuna applies to any person 
who is resident m a largish town 
Take, for instance, Ganganagar With* 
m 8 kms for the purpose o f agricul
tural land, all farms become urban 
land In genuine agricultural cities 
like Ganganagar, those lands need 
for farming fpr >ears now are includ
ed m urban property, the land price 
jt> high, and Rs 3 lakhs is going to be 
taken tor ceiling including farms and 
houses Absurd as it is, but that some 
land is coming also und ’r the agricul
tural ceiling How can you possibly 
bring the same land under two ceil- 
ng% agricultural and urban7

Added to this there is a new Ra 
•jasthan land law about rural ceiling 
v  hereby discrimination is practised 
between an adult son and an adult 
daughter Suppose the adult daughter 
does not want to marry Why should 
she not br* able to do her own farm 
m sf Ycu have a Prime Minister 
She is a r d }  We expe t equal r ghts 
f ir  our women Why should there be 
discrimination m farming also between 
adult sons and adult daughters?

You want to build a great country 
Build it on sane laws If there is too 
much wealth concentration take it 
away But do not make India a 
g^stapo State a State or a country like 
vihat Hitler or Stalin built We want 
India to be a free country as a Gan- 
chiji and Nehruji wanted Please do 
not keep on threatening the people 
everyday with dire consequences of 
imprisonment to stay straight Let 
us have India free country where free 
non (An breathe like free people If 
wealth is the only reason, I say take it 
aw aj, but do not take away the indi
vidual freedom of the human being

vft f o  f t o  (s^ fn m n r ):
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% f w  svsrr

vtfsrar tit t  ^  
tit »rf $ f ^ r  tit
x v s  m  i «rra * 5 1  f r  f *

r*rr^ w o rn *  ?  ^
ftn? ^  |  * 3  srra nt
*fst s*r |
3% f r f ®  w&Q m ?
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s* sftat f t  aFTrft t  ^  m  
w  ^  *F*T

* «
We have to recken with the basic 

problems that face us as a result o f  
problems that face us as a result of 
rial concepts It is inevitable in India 
and e&pe tally where the population 
growth rate is the highest or the 
second highest in the world, it is ab
solutely imperative that we recognise 
the fact that prices w ill increase, and 
scarcity will be a basic factor to rec
ken with Even if socialism comes at 
a more rapid pace which I want it to 
come, or, if there is an element of 
gradualism in your concept of build
ing socialism or even if we oppose 
socialism altogether as Mr Piloo Mody 
very much likes to, even then, in his 
reign and m his Prim© Ministership, 
the population will go on rising and 
he will be just wiped out o f the sur
face of politics because he is not cap
able of understanding
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He Will not understand the problem, 
the basic problem which laces us. He 
4* one o f those people who does not 
understand the basic problem that 
laces us and, therefore, I need not go 
into it. But the fact is that we have 
done things which go to our credit; 
the Government really deserves credit. 
.Especially in the last few  years, as 
was indicated by my friend the other 
day, during this abnormal situation 
that we were laced with, after 
drought, altar the war, and after many 
other serious problems, the Govern
ment did the best that was possible 
for them to do. But for the fact that 
in this pattern of socialism an par
liamentary democracy w e have to 
reckon with weaknesses like Piloo 
M ody or others, we could have gone 
faster; we have to go slow—

SHRI PILOO MODY (Godhra): 
Eliminate us.

13 hrs.

SHRI K. D. MALAVIYA: You will 
be eliminated; I have not the least 
doubt about it. I stand here, and I 
want to submit—of course not physi
cally eliminated because you do not 
count and he does not count lor any
thing that his system will be elimi
nated; it has gone out o f recognition. 
Nobody recognises it; he is a non
entity so far as politics is concerned 
But I do not want to discuss him. The 
system in which we are working, the 
parliamentary system o f democracy 
where we have to reckon with the 
feudalistic thinking habits o f people 
and its shortcomings and gradualness 
make our progress inevitably slow 
Even though the Prime Minister 
wishes to go faster, she cannot. Even 
though this party wants to purify the 
system o f elections it cannot. We 
w ill not be able to do that, inspite of 
Mr. Madhu Limaye talks o f political 
non-sense; let him pick and choose 
leaders to make things temporarily in
convenient for us, by going to Luck
now and holding conferences. He is 
plunging into a see from which he

will never be able to come out. He 
claims to be a socialist yet he goes 
on conducting talks with people like 
Charan Singh, C. B. Gupta and others.
1 am not warried about that. But, 
indeed, I am worried about certain as. 
pects of which I shall speak, which I 
should like the Treasury Benches to 
make a note of these. These are by 
way of constructive suggestiness; I 
hope it will not be misunderstood.

The installed capacities in the coun
try are not being utilised. There is 
no reason why we cannot go faster 
towards achieving complete produc
tion, or at least very near the installed 
capacity.

Take for instance, cement, I feel 
sore about the lack of awareness on 
the part of those who are responsible 
for increasing the production of ce
ment. We build most o f our roads 
with bitumen. There can be a margi
nal reduction of bituman production 
in our refineries and part of that bitu
men can be diverted to production of 
fuel oil m the country which is so 
very badly needed in the country. 
Instead we can increase the produc
tion of cement. Let there be cement- 
concrete roads throughout the coun
try; they will be durable. More em
ployment opportunities will be crea
ted. I say this because cement is a 
product which can be produced cent 
per cent indiganously. The Plants are 
manufactured in India; the limestone 
is here. We must have therefore 
more plants for the manufacture of 
cement.

Now let me refer to certain aspects 
o f petroleum products. The new 
Minister has come with a ban£. I 
congratulate him for showing more 
dynamism. Perhaps he will be able 
to show much better results than what 
had been shown previously.

Unless the Government make up 
their mind quickly and formulate an 
energy Dolicy. thcv will not be able to 
solve the pioblem of scarcity o f 
petroleum products. Unfortunately the
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production of coal is being 
from petroleum products and the in
creasing demand tor importing crude
Oil.

13.91 lira.
[Shrimati Sheila Kaul in the chair]

I shall ju&t read out to you from 
the latest Petroleum Intelligence 
Weekly wherein, by an executive order 
al the White House, the President, 
Mr Richard Nixon, has appointed a 
Sub-Committee on Energy, thereby 
drawing the aftenion of the people of 
America to the great urgency of form
ing an Energy Commission which will 
specifically to go into the urgent pro
blem of formulating a policy for energy 
whereby coal wUl have to be produced 
much more. We shall have to take 
note of the scarcity of fuel oil After 
all, fuel oil, gas etc come from the 
crude oil. If we go on consuming crude 
oil like that and go on switching on 
for  instance, to diesel engines as was 
done previously—consumption of cUesel
oil by die«el engines and switching on 
to fuel oil to make it as feed-stock for 
our future fertiliser plants—then, no 
doubt, m another 12 or 13 years, whe
ther we like it or not, our import of 
crude oil will increase to about 40*45 
million ton*1 And by the time we 
import 45 million tons of crude oil, the 
prices will have shot up to 4.5 dollars 
per barrel. That means we will have 
to spend about 2,000 or 1,S00 crores of 
foreign money on imported crude oil 
in order to maintain the consumption 
throughout the country for various 
purposes from (a) to (7) I may tell 
you that it will be a most disastrous 
thing

SHRI PILOO MODY- Why is there 
shortage of crude?

SHRI K D MALAVIYA Because. 
I admit we have failed to go ahead 
with the programme of oil exploration 
1 have no doubt that this country 
possesses much more oil than what it 
has produced so far. This country, by 
on-shore and off-sbore drilling, should 
have produced by now much more oil

W* should soon produce it  j f  w* do 
not produce it, we shall have to import
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it.

The point I am trying to make out 
1$ this that we should go ahead, pro- 
ducing more and mote o f coat Hero 
I shall just read out what has been 
done by an advanced country like 
America which cares a lot about pollu
tion, which is becoming global one o f 
problems. President Nixon has said 
in his Energy Report to the House the 
following —

“ If we insisted upon meeting both 
primary and secondary clean air 
standards this would force an in
crease m demand for oil of 1.6 mil
lion barrels per day

He further says*

‘This oil would have to im
ported. with an adverse effect on our 
balance of payments of some $ 1 fr 
billion or more a year Such a 
development would also threaten the 
loss of an estimated 26.000 coal 
mining jobs”

Now, here is a case where the most 
advanced country is advocating such a 
big increase of coal production. Their 
programme now is to produce 900 
million tons of coal per annum, of 
about 585 million tons they are using 
450 million tons of coal to-day to 
generate power We are producing 70 
million tons of coal for all purposes. 
Our western thermal power stations 
run on gas and fuel oil This is non
sense I warn the Government that it 
wo do not come back to coal, then a 
day will come when we will have to 
face ah economic situation which we 
wiJl not be able to successfully combat 
We must now form a national poljry 
on energy This question has been 
receiving the attention o f the*Govern- 
ment for long Why are they delaying’

w s  tfw l m  m t*i ft f a  f tw ft  
m  *  m m #  I ,
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b  our bttromcratic system* we have 
the lower broad base, the then higher 
base and vertically you come up to the 
Minister. They always think that they 
are right in their mood of compla
cency. We have not been able to 
come to the right decision because we 
have been making mistakes and de
laying decision*. Dejay in taking deci. 
sion is very harmful. But I am glad 
Government is now thinking at the 
highest level of appointing high-power
ed committees and commissions to take 
decisions expeditiously Even wrong 
decisions are better than no decisions. 
You take a urong decision, you can 
change it, but pleaso don t delay taking 
decision >

We a*r working today at the field 
level whwh is commendable. No other 
Government, I am quite sure, under 
the circumstances could have done 
better But though the basic issues 
involved have been considered bv the 
Government, they have not yet taken 
any decision* on them. Take the ques
tion of decentralisation of our pattern 
of administration. No comer in the 
country has been found as clean as 
Mr. Piloo Mody or myself or the Gov
ernment would like it to be. There ere 
evils rampant everywhere With that 
background, if we really want to reach 
our objective, why not transfer power 
to the people’s representatives, say, at 
the district level? What is there in 
one District Magistrate who is the sole 
repository of power at the district 
level, who can sit upton a decision, 
persuade the minister to withdraw a 
decision or cancel a correct decision’  
I think it is high time Government 
started quickly decentralising this 
power. If they think people have been 
wrongW elected, let Government form 
a panel of really good non-ofTimi peo
ple and transfer power 3nd re-tponn- 
bilit ’  to that nano1 About 30 years 
ago T ctiKRC^ed to our sreat and aM*' 
leader. Shr* Oovind Ballabh P<mt to 
take courage and start transferrins 
nower at the district W ei to non- 
officials picking out people and RiWnq: 
them training under the District 
Magistrate. At that time, in X7P. a 
political teader-HShn Sri Krishna Dutt

Palliwal—was made the Chief of tne 
Rural Development Office and he did 
much more work within a year com
pared to what the officials did sub
sequently in five to ten years’ time. 1. 
therefore, appeal to Government to 
consider this if we want to reach our 
objectives. We can really xgnore manv 
of the other things said by the opposi
tion. but we cannot ignore this aspect 
of decentralisation to be brought about 
at the base. Many basic concepts 
already arrived at by the C-overonr.ent 
deserve a change. The quicker we 
decide' upon changing some of these 
baMc decisions, the sooner we will be 
able to reach our objectives. There 
has to be a sense o f urgency, which 
I am sure to being realised by Govern
ment But they are bogged down in a 
methodology which has now proved to 
be completely ineffective and useless-

MR CHAIRMAN: Shri Piloo Mody. 
Seven minutes have been allotted for 
his party.

SHRI PILOO MODY (Godhra): 
Madam, you may stretch it a little,„ 
not much.

Madam Chairman, I must admit 
that I was rather surprised with the 
latter half o f Shri Malaviya’s speech, 
because it went way beyond his philo
sophy. He all of a sudden became 
practical and sensible and quite obvi
ously discarded his ideology and al
lowed his mind to think rationally 
about humanity. For that second half 
I thank him. A  great many of the 
things that he has said are correct. 
A  decision not taken is the worst 
crime that one can commit in this 
country and, therefore, even wrong 
decisions are preferable to no deci- 
'ions at all.

He also said that he was very happy 
now that a great deal o f thinking 
was taking place at the highest level,
I could not disagree with him more. 
No thinking is taking place at the 
highest level at all, particularly as 
far as the development o f  the coun
try is concerned, because all energies,
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« a  thinking, all time la employed only 
for  one purpose, and ttoat is politic#, 
and that too as to what w ill be its 
ultimate affect on the elections that 
are con in g  up in U.P. I snake bold 
to  say that the Government of India 
does no* even sneeze without consi
dering first what its effect will be 
on the U.P. elections! Therefore, all 
this big talk about high thinking in 
high places should be completely 
washed off and w e must tell the peo
ple this is what they are doing.

Yesterday w e heard the Prime 
Minister hysterically crying in U.P. 
about how she wanted to help the 
poor and how the vested interests, if 
I may quote___

SHRI S. R, DAMANI (Sholapur): 
Sir, the hon. Member while referring 
to the Prime Minister used the word 
“ hysterically”  I think it is not par
liamentary.

SHRI PILOO MODY: I say that the 
Prime Minister, hysterically shrieking 
from Kanpur, said how the vested 
interests, which incidentally includes 
me, were preventing the social and 
economic transformation. Madam, I 
really marvel at this sort of hysterical 
pronouncements. Here we are seven 
of us, at the moment only two; three 
they are 350 added by God knows 
how many on the Communist benches 
Here are seven, or the tw o out of 
seven, that are preventing his great 
revoluion from taking place. I some
times wonder about the credibility 
that this sort of thing and how it can 
pass muster among the peoples of this 
country.

There is another thing. The Prime 
Minister has asked prominent legal 
experts and lawyers to think how the 
poor can get justice. Madam, the 
Law Commission’s Report fifteen years 
ago made certain recommendations, 
very important recommendations

about which I will talk later today. 
Very important recommendations’ 
wave made as to how  justice can be 
made cheaper* Unfortunately, the 
Government o f India never read that 
important part o f the Law Commis
sion’s report. They only read and 
understood the little bit which says 
that seniority need not necessarily be 
the reason for appointing judge*, and 
that also forgetting the second half 
which said that merit should be taken 
into consideration. That is the only 
part of the Law. Commission's Report 
that ever registered or became ope
rative. I do not know why w e spent 
so much money on that Law Com
mission, because it very clearly states 
how justice can be made cheaper for 
the poor people, about whom the 
Prime Minister from morning to night 
cries but does not know what +o do 
about it. None o f it has been imple
mented. It was suggested that the 
extortionate fees that are charged as 
court fees and stamp duties mav very 
well be brought within the means of 
the people so that they an afford it, 
but all that has also been conveni
ently forgotten.

Now we talk about the eradication 
o f poverty. It seems to be the cen
tral theme. All of us are ton;*emed 
about it. But mere concern is not 
enough. It is necessary to know how 
does one proceed in eradicating 
poverty. If you were listening to 
Shri Malaviya, it is quite evident that 
he does not know it; i f  you were 
listening to Shri Chavan, it is quite 
evident that he does not know it. If 
you were to listen to what Siinmati 
Indira Gandhi was saying, hysterical
ly  shrieking; it is obvious that she 
does not know it. So, there must be 
somebody in this country who knows. 
When I say I know, they all stfert 
jeering.

Madam, what I want to sav is that 
there are methods, very simple 
methods, o f eradicating poverty. 
Poverty can be eradicated by inerea-
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ting  the productivity o f m an There 
Is no other way by which poverty 
can be eradicated. It may be a 
socialist country, «  capitalist country 
or a country on the moon, poverty 
cannot be eradicated except by  im
proving man's productivity by giving 
him improved tools and the neces
sary minimum knowledge to use the 
improved tool. You read the Five 
Year Plans, you read the outlines of 
the Plans, you read the Economic 
Survey, you read the budget speeches, 
you examine the Budget, in none of 
these you find any indication that 
the Government has even begin to 
think in the direction ol eiadicaiing 
poverty. What is the point in mis
leading the whole nation when they 
do not implement the necessary struc
tural and institutional methods by 
which poverty can be eradicated?

Take the case of minimum applica
tion of technology. A  man digs 
100 cu, ft. in the course of the day 
end he gels Rs 4 /-  per day. There 
is no way except to teach him to dig 
two brass so that with the same 
amount of effort he can earn Rs. 8/~ 
per day with a simple tool with the 
application of technology and by giv
ing him the necessary education to 
use it.

SHRI K D MALAVIYA: Do you 
honestly think that it is not being 
done?

SHRI PILOO MODY. < honestly 
behevt* that po 'erty  hu*> increased,

1 unemployment has increased, the 
prices have increased. There is no 
cement, no food, no steel, no oil, no 
coal, ther is nothing. Nothing is 
working. He himself complained that 
the industry of the countrv is not 
functioning. Public Sector makes no 
profit, and he snv» that ih* Govern
ment has dealt " ilh  these thmss in 
the best possible fashion I am not 
prepared to listen to these excuses.

SHRI K. D. MALAVIYA: Popula
tion and education are increasing and 
thereby unemployment Is increasing.

SHRI PILOO MODY: So is the
stupidity of the Government which is; 
increasing. Do some work instead 
of doing every thing towards the 
U P. election. Government is a seri
ous business.

80 per cent of our people live m  
the countryside. There was a time 
when the village was ecouom cally a 
viable unit. Today it cannot sustain 
itself. You have to find an economi
cally viable unit in the countryside. 
All the money should be diverted 
towards making the rural economy 
viable. But nothing is be.ng done, 
and you talk about the eradication o f  
poverty.

The Finance Bill comes every year. 
It is an exercise in total futility. The 
Minister makes a few apnmnri&ticns, 
gives a little to him, m little to th e  
other and at the end he comes and 
gives a sugar coating by accepting 
Rs. 2 crores taxation relief and the 
whole exercise goes on. I appeal t o ' 
Shri Chavan, kindly show some con
cern for the ultimate prosperity o f  
the country, and next time when you 
come before the House, and I hope 
you are still there, come up with 
proposals which will not only increase 
votir resource position but will also 
divert these resources into the avenues 
which will help the people of this- 
country and not merely the statistics 
and the future of those who are in 
pr>'»V̂ r>

SHRI DINESH SINGH (Pratap- 
garh): Madam, chairman, while rising 
to support the Finance Bill I should 
like to point out certain aspects o f  
the policy which I consider are baste. 
I am conscious of the difRcuJty I am 
facing, since I am following my friend 
Sh i Piloo Mody, and I have to make 
a herculean effort to restore this 
House back to some resiousness.

I must say, I  am somewhat dis
mayed at the lack o f a coherent t a n -  
tion policy in the Finance Bill pr«K
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sentcd by the Finance Marmter which, 
In fact, reflects a certain amount of 
vagueness of our economic policy et> 
a whole The Finance Minister had 
said at the end of his Budget Speech

“The Budget of the Central Gov
ernment is not merely an exercise 
in balancing revenue and expendi
ture Its primary role today is to 
be a major instrument for the real
isation of our basic social and eco
nomic objectives”

'Our declared and basic social and 
-economic objective is to usfcei in a 
socialist society through peaceful 
means I had expected that in this 
voluminous document which has been 
given to us there would be a clear 
indication of how this transformation 
will taka place When 1 had a look 
at it again I felt that there was 
something wh ch was serioush miss 
mg

What is it that we are trying to 
do? When we say that we ait ^oing 
to usher in socialism through peace
ful means, one o f the most important 
implement is the application of an 
economic policy, which w ill bring 
about this transformation. What is a 
socialist taxation policy’  I can do no 
^better than quote from a dsitingutsh- 
•ed Soviet economist, Mr N Yersnolo- 
•vich He says*

‘The budget of a socialist state 
differs radically from that o f a 
capitalist one. The basic differences 
in these budgets proceed from the 
diametrically opposite social systems 
in these states, and from the abso
lutely different functions o f  a socia
list and capitalist state For in a
socialist state, the land with its 
mineral wealth, the plants, factories 
and the banks, belong to the entire 
people in the person ot the state 
That is why major expenditure of 
the state are ensured by the profits

from the state-owned enterprises. > 
In capitalist countries, the main 
souroe *<*f income o f  the tfate budget 
is taxation, and in the socialist 
countries—pToflt from the national 
economy ”

He goes on to give an example that 
m the Soviet Union, the contribu
tion of taxes before the October Re
volution that is under Cwaiist Russia, 
was 62 per cent and this m 1965 
came down to less than 7 per cent 
and 916 per cent o f the revenues 
were derive 1 f*om the profits of State 
enterprises.

Now, this is a clear direction which 
we have to give to our economy if 
we mean to bring m socialism in an\ 
serious manne~ What is it that we 
have done m this country* I am 
giving this merel as an example not 
o f any failure as such but a& an 
example of a need to transform this 
system It is not terubly relevant, 
what has happened m the past ex
cept to learn from it and see what 
can be done today to make the neces
sary changes

In 1947-48, the year of our Inde
pendence, our realisation from taxes 
was Rs 206 8 crores In the pioposed 
Budget which the hon Finance Minis
ter has presented to the House, this 
goes up to Rs 5113 crores In 25 
years, this has been increased by 25 
times I can appreciate that we are 
not yet a socialist State We are 
running a mixed economy In ft mix
ed economy, it is necessary that wg 
have a measure o f taxation at least 
ok  the private sector. Even so, what 
is it that we Have done to shift am* 
phasis? What have we done to raise 
resources from state-owned enter
prises? What have we done to put 
a bigger burden on the private sec
tor? As you would have seen, there 
has been no increase m wrporata 
taxation this vear There has been 
no burden on the private sector in 
an effort to  derive more revenue from 
a sector which wHI enventuaUy dim!-
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nish as we move more towards 
-socialism. On the other hand, the 
entire emphasis is still on taxation 
from the people a« such. Therefore, 
iher has to be an essential shilt from 
this, a change in the taxation system, 
-so that items of mass consumption are 
available to the people free of all 
taxes and the tax burden is borne by 
the luxury items or items beyond 
what ate called items of ma.<s con
sumption. Only then we can attempt 
to have any saving. We talk of sav
ing But when we find that the rate 
o f  taxation is going up, when we find 
that the money supply is sorng up, 
when we find that shortages are in- 
reasing, where can there be saving? 
Savings automatically get washed out. 
No economy can be built on a basis 
o f saving when the whole system of 
saving is corroded by the fall in the 
buying power of the currency that 
continues. Therefore, we have to 
divert our attention to a system which 
would be meaningful considering the 
-direction in which we would wish to 
move.

Talking o f the public sector, it is 
a sector which belongs to all o f us; 
it belongs to the country as a whole. 
Therefore, whether it is Mr. Piloo 
Mody on that side or any of us on 
this side, it is our common concern 
to  see that they function well and 
•they occupy an important position in 
'our national economy I am not talk
ing o f the enterprises which have not 
become operational. I am not even 
taking o f promotional or departmental 
'enterprises, W e have, or would have 
very shortly, invested Rs. 2,300 crores 
In public sector enterprises which 
would have passed beyond the gesta
tion  period. Now it is normal for us 
to  expect that, oven according to the 
standards that we allow to the private 
sector, they should earn a minimum 
•Of 1$ per cent, they should give us 
per annum a profit o f Rs. 350 crores. 
H u t on the other hand, when w e see 
tit* F!a«QCt Ministry's report on this,

we find that they have run into a 
cumulative loss of Rs. 15.16 crores. 
Instead of earning a profit of Rs. 350 
crorsS, we have made a loss of 
Rs 15.16 crores. The country as a 
whole, in this process, has lost 
Rs, 305 crores last year. The point 
js this. Who is answerable for it?

SHRI PILOO MODY: Government.

SHRI DINESH SINGH: The difii- 
culty is this. On the one hand we 
say that bureaucracy in this country 
has failed us; it cannot function, it 
does not function And, on the other 
hand, we hand over all these enter
prises to the same bureaucracy to be 
run. Then how can we expect any
thing better there? We have brought 
m no professional management. Des
pite what my friend, Keshav Bhaj, 
has said, 1 am doubtful of level 
of technology. That apart, there has 
to be the element of accountability.
I would like to know whether the 
Government have a system by which 
they are able to know each year what 
the profit or loss is and why it has 
been so, whether any accountability 
exists or whether anybody has asked 
any question and whether the Gov
ernment can be made accountable to 
this Parliament for these public sec
tor enterprises. Leaving aside the po
litical aspect and the question whe
ther the Government have failed or 
not in the past, every year the House 
as a whole can examine these public 
sector enterprises without any ques
tion of political element in it.

Now. apart from these public sec
tor enterprises, we are suffering under 
what we call the economy o f  short
ages, artificially created. t When we 
grow a little more sugar cane or 
whenever there i$ a little more cotton, 
w e hear a hue and cry in this coun
try. Everybody rushes and says. *We 
have over- production. We have never 
faced over-production in this coun
try’ Because the economy is in tb* 
hands o f a few  big business t o m
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whose interests lie  in creating short
ages so that they can get better 
profits; so, whenever the primary 
producer is able to produce something 
more, they are worried that the prices 
will fall and immediately all kinds 01 
artificial mechanism are brought into 
operation to see that the farmer and 
the primary producer do not get their 
share. How can we increase the raw 
materials production in this country 
unless we assure the farmers not only 
a remunerative and equitable price 
but also stable profits over a period 
o f time? In a controlled economy as 
we have it, there is no difficulty in 
assuring the farmer and the primary 
producer that he will get a fixed pro
fit irrespective o f the vagaries of 
mature. Otherwise there is no mean
ing o f a controlled economy. It is 
then better to leave it to the market 
forces having their full play and 
enable the primary producers to get 
as much profit* as they can. But wc 
have not even thought o f crop in
surance because there is the hold of 
the big business on our economy. 
We talk o f loosing of their hold. There 
have been commissions after commis
sions going into it and then we find 
that their net assets have increased, 
licenses to them have increased. Can 
we not request the Finance Minister 
to tell the House what is the Gov
ernment's policv towards big busi
ness? It is not enough to say that 
they will only go for core industries 
or into the backward areas. The 
other day the Finance Minister was 
very kind and gave a reply show 
how LIC has benefited the big busi
ness. Then I raised a question as to 
how many o f the projects have gone 
into backward areas. He said..........

THE MINISTER OF FINANCE 
{SHRI YESHWANTRAO CHAVAN): 
1 presume, 1 said.

SHRI DINESH SINGH: The Fin* 
ance Minister of India cannot presume

on economic matters. He must have 
facts. I would beg o f him even to* 
day to have a look at this list mid 
tell us how much o f it has gone into 
backward areas I doubt whether there 
is anything worthwhile that has gone 
into backward areas.

There is no point in laying down. 
Government policies and then at the 
end to say that they do not materia
lise, thereby creating a kind c| credi
bility gap in the country. 1 would 
rather expect the Government to aay 
that big business is there, it has to. 
be utilised, it has to be channelised 
into certain lines—and let us see to  
it that it functions within those limits 
— instead of saying that we have 
stopped big business when w e see that 
disparity, even through control over 
the economy, is increasing. There
fore, I would urge on the Finance 
Minister to kindly let us know how 
he proposes to tackle two rather three 
things—our movement towards socia
lism, the taxation policy, the econo
mic policy—control over big business, 
— and the moving of our economy 
from one of shortages to an economy 
of surpluses

Now, 1 do not have to remind a* 
to how seriously shortages are in
creasing. I have got figures here,, 
but the Chair’s finger is on the bell* 
so I would not wish to tax its indul
gence I would say we have to con
cede that the p**r capita availability 
o f articles o f mass consumption is 
goins down. It has gone down con
siderably in the last two years. On 
the other hand, money supply has in
creased at the rate of 12 to 13 per 
cent. Obviously, it will lead to high 
prices How can vou control that un
less you make available at least 
goods o f mass consumption? If w e 
think in terms o f helping the weaker 
sections of the society this is possible 
only if the State takes over both the 
production and distribution o f  all 
item* o f mass consumption and an* 
sutes that they are available to  the 
people at stable prices and that the
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farmers and the primary producers 
get their share from it

•SHJUMATI  BHABGAVI  THAN- 
KAPPAN (Adoor):  Mr. Chairman,

Sir, taking part in the debate on the 

Finance Bill I would like to mention 

tnai we must consider how much the 

'Common people ot our country have 

benefited after  attaining  independ

ence.  What we see today is  rise in 

pries of essential articles, unemploy

ment, shortage of water and power 

cut as a result of which the common 

people are not able to  have  two 

square meals a day.  The Govern

ment should consider why this situa

tion is there in the country.  They 

should take immediate action to im

prove the condition of the common 

man in the country.

Sir, ours is an agricultural country. 

Our farmers are ready to do their 

best to improve production.  But 

what has the Government done  to 
protect the interests of the farmers? 

Our people are suffering a lot  and 

they are not able to make both ends 
meet.  The farmers are not’ able to 

get loans on easy terms,  it is really 

a regrettable matter.  The Govern
ment should take immediate action to 

see that our farmers get  loans on 

easy terms.

Without proper irrigation facilities 

how can the farmers improve pro

duction.  The Rajasthan Canal,  the 
Idikki Dam, the Kallada project and 

many other projects in our country 

which were undertaken by the Gov
ernment have not been completed so 

far.  As a result of that the farmers 

are suffering under drought and flood 

conditions.

Sir, I do not want to speak on the 

basis of the figures supplied by the 

Government.  I can only speak from 

what I see in my constituency.  The 

eotr industry and cashew industry are 

in the hand* of big  businessmen.

These businessmen exploit the work

ers. In the  Quilon District,  from 

where I come, due to non-availability 

of raw cashew nuts many  factories 

have been closed  with  the  result 

many workers are unemployed and 
they are living without food.

It is the financial policy followed 

by the Government that is responsi

ble ioi tins.  Small-scale  industries 

should be given loans and grants by 
the  Government.  New  factories 

should be started in almost all back

ward areas so that the people can be 

employed.  The Government should 

set up a financial institution for this 
purpose.  Then only our common men 

and P«or people will be able to derive 

some benefit.

Every year our people are faced 

with the problem of shortage of food. 

This is not a thing which  started 

yesterday or today.  Our agriculture 

was always depending on monsoons. 

Why the Government has not provid

ed proper irrigation facilities till to

day?  Where there are no  hydro

electric  projects  the  Government 
should set up thermo-electric projects. 

It is because the Government has not 

paid enough attention in this direc
tion that the people are still suffering 

and many are unemployed.

Some projects have been  started 

by the Government.  In the  Cochin 

Shipyard the people of Kerala have 
been demanding a super-tanker-berth, 

but no Attention has been paid  by 
the Government.  We have finished 

the Fourth Plan and we are going to 

start the Fifth Plan.  The Precision 

Instruments Factory and the News

print Factory which were  promised 

to be started in Kerala are still in the 
dark.  Unemployment in Kerala  as 

well as in the country as a whole ba® 

reached its peak.  People of Kerala 

are going about in different parts of 

the country in search of jobs.  They

•The original speech was delivered in  Malayalam 

1587 LS-0.



,2 5 9  WiMwtce MU, 1073 ' M & Y $  i & 8 . ' a i 6 « >

[Shrimati Bhargavi Thankappan] 
are becoming impatient. There is 
shortage of power in the country and 
due to power cuts many factories are 
closed for two or three days in a 
week. It is the workers who suffer 
and they do not get even one meal a 
day.

Sir, the black market money hoard
ers exploit the agricultural labourers 
and they have created an explosive 
situation. The prices of essential com
modities have risen very high and the 
common people find it difficult to 
make both ends meet. Only if the 
Government comes forward with 
necessary legislation to check the rise 
in prices the poor people can be pro
tected. The Government should take 
over the wholesale trade and distri
bute the essential commodities through 
fair price shops at reasonable prices. 
Kerosene, sugar, gas, soap, cotton and 
other commodities should be made 
available to the poor people. Excise 
duties and other taxes on these com
modities should be removed and im
posed on luxury goods so that the 
poor people of our country will be 
able to get their needs.

The Government should create a 
situation where the poor people are 
able to have at least two square meals 
a day. If such a situation is not 
created what is the meaning of social
ism. The policy in respect of distri
bution of essential commodities should 
be changed. When the Government 
takes over the wholesale trade of 
foodgrains more attention should be 
paid to the deficit States. States like 
Kerala, Bihar and Maharashtra which 
are deficit States should be given 
higher quotas of foodgrains. Hfecent- 
ly  I found a Press report that the 
supply o f rice to Kerala is going to 
be reduced and more wheat is going 
to be given. Sir, the people o f Kerala 
live on rice. Rice is their staple 
food and if the supply o f rice is re
duced they will not be able to live. 
They want only rice and the Centre

should give them more rice. The 
people o f Kerala are living in the 
hope that the Central Government 
will take necessary action to give 
them more rice. My request is that 
the Government should not hesitate 
to take the necessary action at an. 
early date.

There should be a re-thinking on  
the economic policy of the Govern
ment. The arrears of income-tax 
should be realised immediately and 
stringent measures should be taken, 
against income-tax evaders. Only 
if this is done we can check the rise 
in prices and the poor people can 
have a comfortable living, When 
lakhs of people are unemployed, when 
lakhs of people are not having two 
square meals a day, when lakhs of 
people are not having huts to live in, 
how can we usher in socialism. We 
can only remove poverty by imple
menting socialist programmes. If 
there is any delay, I want to warn 
the Government that the situation 
will become explosive and the Gov
ernment will not be able to meet it.
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?TT ĤPFT «H| ^nwP R>!WT
flwwi t  — , 20 srftwrff frsw- 

It tn r  w # r  >if( |
25 ^ fln w % T O m » tp r ttw r  «iftw 

1 1  **s4 « M « i  f ' W !
"IW < « ft  *  « W  #  <iW Hft *w



a*5 niwwce Bill, 1073 VAISAKHA 12, 18&5 (SAKA) Finance Bill, im  3*6

fwwrr $  f a  $  *?tf « fj 
<i fo r fa  ?*ff $*rr £  »

f*PT ^  #WT ^TTSf
ifw r  it *Y ^  %
f*n* wmmc ^  sftvm % % fw t  

50 frttf m  ferr |  i w  
t^ r- r̂ 3«t *rt p̂t̂ t 4% fc*n m  ssr?TT 
| ? 100 vrt? fwfsw’r % far*
to t *nrr t  1 ^  fa s  t o
«p w  *ra% t o t  ^  *toh % 
fTRTT t  i * * r c  finfavt H*HFST 
t o  fat* wtct htr% *mfr f  f a  $
nflnRnr *R*3ft tfV7 snrft ̂
s f f t r  $ fftr *  ŵtrt *to?r f ,  s r o t
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SHRI S. B. DAMAKl (Sholapur): 
Sir, I rise to support the Finance BUI. 
While moving the BiH, the hon. 
Finance Minister h it been kind 
enough to allow a relief of about 
Rs. 2 crores in the various tax pro
posal* he has made. It was expect
ed that he would be a little mate 
generous towards the lower middle- 
class and middle-class people and 
give some more relief. 1 will come 
to it a little later.

If we compare the circumstances 
under which the Finance Minister had 
to frame the budget in 1972 and thifr 
year, there is a lot of difference. 
Last year the food position was very 
comfortable We had a buffer stock 
of 10 million tonnes There was 
stability in prices and the price situa
tion was not so bad. But this year 
due to the failure of the monsoon, 
prices of all commodities have started 
rising He also had to make a huge 
provision for giving relief to the 
drought-affected areas. In Maha
rashtra alone, 35 lakh people are pro
vided jobs relief work Our stock 
of foodgrains has also gone down 
Keeping all this in mind, he had to 
frame the budget and whatever tax 
proposals he has made are reasonable 
and acceptable

Many members have spoken about 
the rise in foodgrain prices This 
year our Government has taken a 
very bold step by taking over the 
wholesale trade in wheat and rice 
with a long-term view This will 
ensure the supply of foodgrains to the 
public at a fixed price and also 
assure the farmers that whatever 
quantity they are able to produce, 
they will get stable prices By stabi
lising the prices of rice and wheat, 
the prices of other consumer goods 
will also get stabilised The frequent 
price rise which we have been seeing 
can be halted by this But the 
opposition parties «** playing a dou
ble game. TCtoiy W  toe t e n * *  not 
to 4mtver, wheat to fee G<mrnment
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They then com e to the city and tell 
the public to demand that Govern- 
ment should give foodgrains at con
cessional prices. X am sure the public 
aare beginning to understand this dou
ble game and I son confident that our 
food procurement policy will b e  very 
^successful.

Coming to the relief which the 
jn iddle and lower middle class were 
•expecting, 1 would like to say that it 
was expected that the hon. Finance 
Minister will increase the exemption 
limit from its. 5,000 to Rs. 7,500 as 
recommended by Mr. Bhootalingam 
«s  also by the Wanchoo Committee 
Because of the rise in the cost o f liv
ing, this seems to be a reasonable ex* 
pectation. The loss in revenue by 
this decision will be Rs. 10 crores or 
120 crores which is about two per cent 
o f  the revenue. This loss will be 
partly offset by a reduction in work 
o f the income-tax officers who will 
be free from a large number o f small 

-assessees. They can then devote their 
~time exclusively on people o f th*» 
higher income bracket and ensure 

that they do not evade tax.

The Finance Minister in his bud
get speech said lhat five principles 
guided him in the preparation of the 
budget, namely, countering infiatioa 
the promotion o f savings and invest
ment, to enlarge employment oppor
tunities, ensuring minimum basic 
amenities to citizens and, lastly, the 
boosting o f exports.

The Finance Minister has tried hi.* 
best this year to keep inflation under 
control. The gap in the budget is 
only ahout Rs. 90 crores. Perhaps, it 
may be a little more because o f the 
implementation o f  the recommenda
tions o f the Pay Commission.

Coming to the second point of sav
ings and investment, X do not find 
any incentive given in the budget 
proposals lor saving which can kad 
to investment Unless “there are soma

incentives, there will be no saving ot 
investment

During the last four or five years 
industrial production has not shown 
«n y  appreciable rise. The average 
increase is only 3£ per cent as against 
the expected increase in industrial 
production of 10 per cent. Even this 
increase is due to better utilisation 
o f capacity and not by the setting up 
of new industries. Why is it that no 
new industries are coming up even 
though Government have announced 
some incentives? Because new indus
tries are not coming up, so the pro
blems of employment and price rise, 
which are linked with it, are not 
solved. Here I would say that 
when the financial institutions are 
giving loans to entrepreneurs, the* 
are putting so many restrictions. For 
example, they insist on approving 
the appointment of the Managing 
Director.

14.25 hrs.
[Shri K  N Ttwary *n the Chairj 

They want their approval 
for that Director They will appoint 
a Director on the Board. Any change 
in the Board of Directors will require 
their approval. There are so many 
other conditions imposed. Over and 
above that, they keep a conversion 
clause, that the loan can be converted 
into equity to a certain percentage. 
These clauses, these restrictions are 
coming in the way. These rules have 
been introduced for the last five years. 
May I know from he hon. Finance Mi
nister, have they examined as to how 
far these rules come in the way o f 
the expansion o f the industries in the 
country? This aspect should be 
examined. Government have got 
vast powers, in the Comoany Law. 
Many things have been covered. We 
should not put stiff rules for  the 
grant of loans to new entrepreneur 
or to new industry. And then alone 
if  would helo many people to set up 
new industries, w ill solve the pro
blem o f unemployment and increase 
production.
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We talk about the industrialisation 
in  the backward area. In this Bud
get some incentive has been given tor 
setting up industries in the backward 
area. But what is the infrastructure 
there? Is there communication, is 
there transport? W e find nothing and 
industrialization cannot be achieved.
I give an example of my Consti
tuency, Sholapur—a city with 5 lakhs 
o f  people. From Bombay if I book a 
trunk call, it does not materialise the 
whole day. In such circumstances 
how will the industries grow there? 
These facilities can be provided if 
Government gives more attention to
wards such cities, so far as transport 
and quick communication are con
cerned. Unless both these things are 
done, backward areas, small towns, 
are not going to get benefit o f the 
schemes and these people will have 
to come to cities for getting employ
ment. I therefore, strongly stress for 
the provision of infrastructure facili
ties in the backward areas to facili
tate setting up o f industries over 
there. This must be taken up 
seriously.

Every day we read in the news
paper that Excise Deptt. or the 
Customs Deptt. has seized the smug
gled goods. What are those goods? 
Those are transistors, nylon wat
ches, fountain pens, perfumes. All 
these are manufactured in the coun
try. Then why are they being smug
gled in such a large quantity? The 
smuggled goods affect the production 
in our country and there is competi
tion. Our foreign exchange also in
directly goes away. According to me 
the main reason for smuggling is the 
high rate of Excise Duty on the Ini
tial production. Unless this Customs 
Duty and Excise Duty Is brought 
down, smuggling cannot be stopped. 
I would, therefore, reauest that some
thing should be done in this connec
tion to stop smuggling.

Lastly, I want to s a y . one thing. 
We are ticking up more responsibi
lity. Our public sector projects which, 
are running for the last so many 
years are not showing profits. Every
day, in newspapers, we read that 
some section of Government staff is 
going on strike. Sometimes, w e read 
that Engineers are going on strike; 
sometimes some other staff is going 
on strike or restoring to go-slow 
tactices. The things are going on 
like that. Unless discipline is brought 
among them, how are you going to 
develop the country? How will the 
Government be able to discharge its 
responsibility? This is a very im
portant thing. Unless the Govern
ment officers work properly and 
undertake the responsibility, our 
responsibility to develop the country 
will not be fulfilled.

With these words, I support the 
Finance Bill.

SHRIMATI SHEILA KAUL (Luck
now ): Mr. Chairman, Sir, I am very
grateful to the hon. Finance Minis
ter for having second-thoughts on 
the levy of black and white films. ] 
felt strongly on that because the Film 
Institute of Poona was bringing out 
persons who were dealing with mak
ing of films. This extra levy would 
have been a great hardship on them.
I am much obliged to him on this 
good move o f the hon. Finance 
Minister.

Secondly, after 25 years o f our 
Independence, when we are celebrat
ing 25th Anniversary o f our Indepen
dence, w e still find that Indian money 
which consists o f rupees and paise 
lias some annas around it and these 
anna-bits have heads of former mon- 
archs of England on them. For in
stance, I have got these 8-anna and 
4-anna bits. I may be allowed to 
present them to the how. finance 
Minister for M s ready reference 
speedy actkm because these tilings, I
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think personally, should not be allow* 
ou any more.

I do not want to take much time 
of the House because there ate many 
Members who want to speak.

May I present them to the hon. 
Finance Minister?

DR. KAILAS (Bombay South): 
Mr. Chairman, Sir, while supporting 
the Finance Bill, I must thank the 
Finance Minister lor announcing re
lief of about Rs. 2 crores by adjust- 
ment in agricultural income-tax, 
relief to small manufacturers of 
blended or compounded lubricating 
oils and greeses, concession for usage 
of unconventional raw material, like, 
bagasse and pulp, exemption of elec
tric motors for battery operated toys 
and educational kits, reduction of 
duty from 50 paise to 30 paise per 
linear meter to small-budget films. 
But I wish the Finance Minister 
should have given concession to those 
film producers who produce films in 
regional languages. When we are 
talking of giving impetus to our re
gional languages, it is but natural 
that I must draw the attention o f the 
Finance Minister that regional lan
guage films are very much necessary 
today not only for propagation and 
for strengthening regional languages 
but also for the integration of the 
whole country.

It is also good that 115 small-scale 
units producing polyethylene woven 
bags from high-density polythylene 
tape have got relief o f 40 per cent. 
This year’s budget tries to achieve 
five oblects. The first is to counter 
inflation, the second is to promote 
savings and investment, the third is 
to enlarge employment potentialities, 
the fourth is to ensure minimum basic 
amenities to all citizens, and the fifth 
Is to give a filip to exports.

To counteract inflation, the price* 
'nust be controlled. T o control the 
prices, it is but natural that the pri

ces of foodgrains must come down. 
Omy when prices of foodgrains come 
down, the prices of other articles of 
consumption by the common man will 
also come down. If we want to con
trol the prices of foodgrains, we must 
try ta achieve the very much needed 
water supply to our fields. Hence, as I 
was trying to say. it is but natural that 
the Finance Minister should lay more 
emphasis on medium and small irri
gation projects. To combat inflation, 
we must try to curtail the non- deve
lopment expenditure or the expendi
ture which does not bring in any 
finances back to the country. It is 
alarming that since 1965-66 to
1972-73, the net tax receipts were 
Rs. 1,687 crores while in the same 
period the total non-development ex
penditure jumps up to Rs. 1,528 
crores. That is, about 91 per cent of 
whatever the Finance Minister got by 
way of taxes was spent on non-deve- 
lopment things or as administrative 
expenses.

I want to draw the attention of the 
Finance Minister also to the question 
o f  unemployment. To remove this 
unemployment, the country must 
develop industrially, and when I talk 
of industries, I mean that we must 
look as to how we can develop small 
scale industries and the industries 
which could be located in rural 
areas—what we call agro-based in
dustries. I think, our attention has 
not been drawn to that side though 
the Finance Minister, in his speech, 
has said that he wants to give 20 
per cent exemption on profits if  the 
entrepreneurs locate their industries 
in the rural areas. According to  me, 
20 per cent incentive is almost negli
gible, especially when there Is no 
infra-structure there, and unless and 
until w e develop the infra-structure, 
it will b e  very very difficult to  attract 
entrepreneurs to  rural areas. M y 
suggestion, therefore, is that the relief 
should be  given upto 10 per pen t 
When countries like Tran, Italy, 
Greece. New Zealand, Brasil and'
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^ d  w i not do that even after 25 » •  Member* of w h ette
years? Perhaps the measures taken 
have been half-hearted. For in s ta n t  
the Wanchoo Commission had sug
gested that the income-tax rate should 
not go beyond 75 per cent again. But 
this year also the Finance Minister 
has f N »  upto 85 per cen t There
fore, i f  w e give incentive, let us give 
incentive on practical grounds. That 
means, you must give incentive to the 
extent o f at least 40 per cent to en
trepreneurs; then alone, they will go 
to settle down in rural areas. I do 
not know why steps have not been 
taken to bring out the black money. 
Why could w e not ask those persons 
who have got black money and tell 
them that they have to develop the 
infra-structure in such and such areas 
and i f  they develop, w e must not try 
to ask them from where the money 
came. Perhaps, that way the black 
money will come out and the infra
structure will also be established and 
perhaps then rural industries will 
come up quicker.

i  was wondering why this process 
o f keeping the Budget a “secret 

^document”  and thereby try to create 
a fear psychosis when articles of 
daily consumption go underground 
just before the Budget and also after 
the Budget? Our feeling is: let the 
Finance Minister say in this House 
how much does he need for certain 
purposes and let the House discuss as 
to from  which sources Government 
can get this whole amount. If a dis
cussion takes place, I think a con
sensu* will emerge and we will be 
able to say that these and these arti
cles should be taxed. X do not think

in the Lok S a b h a o r  in the Rajya 
Sabha or the country as a whole into 
confidence and try to ask which arti
cles could be taxed as also how much 
should be from  direct tax and how 
much should be from, indirect tax. 
Perhaps i f  we do that, thure may not 
be any black market and perhaps 
there may not be any scarcity condi
tions. It is today a food for thought. 
Let the Government decide that next 
year this process as to what the coun
try needs or how much money for 
development purposes and how to get 
this money? Just as we discuss any 
other Bill, why not the Budget also 
could be discussed in the same 
fashion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHR1MA- 
TI SUSHILA ROH ATGI): With your 
permission, may I seek a clarification 
from the hon. Member? Does he 
mean or imply that the taxation pro
posals instead o f coming from the 
Government or the Finance Minister, 
should come from the hon. Members 
of the House?

DR. KAILAS: Exactly so. You
must tell us only how much money 
you need for next year. How the 
money should come—let it be talked 
over, let the country discuss it and 
the opinion will then crystallise. No 
articles will then go underground as 
it happens now-a-days before the 
Budget is out and then later cm too. 
It is an open secret how petrol goes 
underground, how cigarette* have 
gone underground and they come out 
if  they are not taxed.

This is a new idea which I think
by  this process those who are manu
facturing articles would take their
articles underground or would try  to  w ill catch up i f  not to^dt?, at least
raise the price o f the arttdea. 9Mi alter ten* time.



When 1 was talking about this that 
whan the coat ot  food  articles goes 
.down to a certain level, then perhaps 

wv«(. ot otner articles w ill also go 
aown. How shall we do it? The 
finance Minister has tried to do At 
.but in actual practice, it has not come 
true. The medium and minor Irriga
tion  projects have not been energeti
cally undertaken. One can say it 

i s  a State subject. But 1 can cite an 
example about which the Govern
ment must start thinking. For 
jnedium irrigation project costing 
between Rs. 25 lakhs to Rs. 1 crore 
and for minor irrigation project cost
ing about Rs. 25 lakhs, it is not neces
sary for the CPWD or even Planning 
Commission or the Finance Ministry 
to come in the way. But the 
Planning Commission has laid down 
a condition which is outdated, accord
ing to me, that the State cannot in
clude in the annual State plan medium 
or minor irrigation projects. If it is 
allowed to be included, they can get 
their duo share from Central G ov
ernment. If you kindly allow the 
State Government to put these irriga
tion projects in the State Plan which 
they want to cover in a year, I think 
the miracle can happen. The Mahara
shtra Government want to spend 
Rs. 8.5 crores in 1978-74 and they 
have included certain projects but 
they cannot take them up fully unless 
and until the Planning Commission 
clears them. These projects do not 
relate to river dispute or tribunal. 
When the money is there and when 
w e are all anxious that the food pro
duction should go up why have these 
projects which have not to go for  the 
scrutiny o f CWPC and Planning 

'Commission been not allowed? I hope 
the Government will try to correct 
this m ove and allow the State gov
ernments to put up their plan in their 
annual budget.

Finance BIU, 1973 VAISAKHA 12,

Now, I want to draw the attention 
o f  G overnment to the acute nk- 
ing  water problem which It not only

in Manarasmra out aiso iroougnout 
tne country. Furtner, way are we 
tatting so much of time not to na
tionalise loreign oil companies? They 
have been troubling us lor nothing. 
To cover up our deficit of motor* 
spirit we must try to nationalise 
these oil companies. If we cannot do 
it all at once let it be done m two 
to three phases. First we may take 
over distribution and leave the re* 
fineries for some time to be nationa
lised later. If we take it up step by 
step I am sure the country will be 
self-sufficient in petrol and lubricat
ing oil. Thank you, Sir.

SHRX SEZHIYAN: (Kumbakonam): 
Mr. Chairman, Sir, the annual budget 
o f the Central Government gives an 
idea about the extent of financial 
authority and the magnitude o f finan
cial resources available to the Gov
ernment. In a federal structure 
where we have got the Union and 
the States, unless we take into assess
ment the financial authority and the 
financial resources available both 10  
the Centre and to the States and 
make a comparison of them, we will 
not be able to get a true picture o f  
the economic strength of the country.

The State and the Central bud
gets should be complementary to 
each other in a healthy way. But if  
a comparison is made one is sure to 
come to the conclusion that it is high 
time that a reappraisal is made and 
the allocations done to remove the 
growing inadequacy and the imba
lance in the financial resources and 
the authority between the Centre and 
the States.

In fact several Finance Commis
sions have pointed out to this need 
for reappraisal and the Fourth 
Finance Commission also said:

'T h e general charge is that the 
Union Government has a tendency 
to neglect shared revenues, even 
shared parts <a one «nd tine same 
item, In favour of non-shared t*»
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venues and that there had not been 
adequate exploitation of the assign
ed taxes mentioned in article 269 
of the Constitution. Each State 
illustrated this view with what it 
thought was an apt case. Some 
States had a feeling that as the 
Constitution now stands, a tempta
tion on the part of the Union Go
vernment to neglect the State's 
needs is inescapable. A  general 
review of inter-govemmental finan
cial relations to be followed by 
constitutional amendment, i f  neces
sary, was also urged,”

This recommendation was made a 
decade ago and the need now is all 
the more urgent and necessary. It is 
an accepted formulation that in a 
federal structure both the Central and 
the State governments must each 
have sufficient financial resources to 
perform its exclusive functions. 
Adequacy and elasticity are both 
essential Financial adequacy im 
plies sufficient resources to discharge 
the responsibilities cast on them. 
Elasticity implies expansion of the 
resources in relation to the growing 
needs of the Government, We find 
that the responsibilities of the States, 
are, on the one hand, ever expanding. 
They touch the vital spheres of edu- ' 
cation, medical services, rural deve
lopment etc. The pace o f expansion 
o f  these departments and their activi
ties is not matched by the growth 
o f revenue for the States. The total 
exDenditure in all the States increas
ed nearly five-fold from 1960-61 to
1972-73. I f  you take all the States 
In India, their total expenditure, on 
developmental as well as non-deve- 
lopmental accounts, were Rs. 987 , 
crores in 1960-61. Whereas for  the 
year 1972-73, the same expenses for 
all the States put together comes to 
its. 4402 crores. almost about tou r and 
a half times to five times. The States' 
revenue increased Rs. 708 crores in

1960-61 to Its. 2646 crores ifcl97*~7S 
le . three and a half times, Therefore, 
the increase In their expenses and 
their responsibilities has net kept 
pace with the increase in their re
venues, The proportion o f  depen
dence o f  the States oh the Central 
grants and allocations from the taxes 
has gone up from 30 per cent to 41 per 
cent in this decade. Therefore, it is 
high time that w e should have a sec
ond look at the constitutional provi
sions so that the States are bale to dis
charge the responsibilities given to 
them in the Constitution.

Here, I would like to quote from 
Budget speech of the Chief Minister 
of Tamil Nadu this year. He said:

“ We have further emphasized
.......... that the debt burden on
States should be reduced; the base 
o f divisible taxes should be en
larged; that the corporate tax which 
is primarily an income-tax should 
be brought into the divisible pool; 
that the percentage o f excise shar
ed by the States should be increas
ed to 50 per cent and that only by 
such structural changes, can the 
States be rescued from financial un
certainties.”

T h is . is not a new thing and every 
State has been asking for this. Take 
for example, the corporate tax. That 
should have been included in the 
divisible pool. At the time o f con
stitution making in July 1947 to be 
exact, there was a recommendation in 
the report of the Union Constitutional 
Committee, that the tax on companies 
in addition to some other taxes, 
should be included in the divisible 
pool for the States. In the Memo
randum o f the Constitution also, as 
adopted by  the Constituent Assembly 
in July 1947, this provision was re
produced. The Expert Committee 
which went into the question again 
suggested ifaat the States shoal* be 
asttgnti a proportion o f  the proceeds 
o f  the corporate tax. But, when the
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Constitution was finally adopted, they 
^manoeuvred to keep this out even 
though very responsible voices were 
rawed like that of Mr. Santhanam, 
Mr. Ananthaaayanam Aiyyangar, Mr. 
B. Das and others that the corporate 
tax should have been included in the 
-divisible pool.

Further damage was done by the 
Incomc-tux Act when it was amended 
by the Finance Act of 1959. Income- 
tax paid by companies was reclassi
fied to come under the corporate tax. 
Mr. Chavan is not here. Otherwise, 
as Mr. Y. B. Chavan, he would have 
accepted my plea that corporate tax 
jshould be included in the divisible 
pool; as Finance Minister, he might 
not.

I would also like to refer to another 
State. I quoted the Chief Minister of 
Tamil Nadu, who belongs to my 
party. So, I would like to refer to a 
foremost Congress State. In the bud
get speech of one of the States, it has 
-been stated that:

“However, an important element 
of corporation tax which untd re
cently formed a part of the divi
sible pool and has been excluded 
therefrom by an amendment of the 
Income-tax Act in 1050, would not 
be adequately compensated for by 
the slight increase in the percen
tage o f the States’ share in the divi
sible pool o f income-tax receipts. 
It may also be mentioned that con
currently with the new formula o f 
distribution, the Government of 
India have abolished the compensa
tory grants In lieu o f the corpora
tion tax element, which were re
ceived by us along with the other 
States since the amendment of the 
Income-Tax Act, 1959. The signi
ficance at the exclusion of the cor
poration tax Is all the greater for 
the future in view o f the fact that 
Under the pattern of planned deve- 
lfpmapt under way in the country,

the corporation taxes which are 
levied on the profits of the com
pany have a far greater potentiality 
for expansion than personal 
incomes on which in the main the 
income-tax it» levied.”

This was the observation made by 
Mr. S. G. Barve, Finance Minister ot 
Maharashtra in 1962. At that time, 
Shri Yeshwantrao Chavan was the 
Chief Minister there. Therefore, he 
should have concurred with what 
had come from the Finance Minister 
of that State m the budget proposals. 
Now that he occupies the seat in the 
Centre as the Finance Minister I hope 
that he would not have forgotten 
what his Cabinet and his Govern
ment had affirmed in Maharashtra.

SHRI G. VISWANATHAN (Wan- 
diwash): Now, he is in a different 
climate.

SHRI SEZHIYAN: If he goes back, 
probably he would come back to the 
same view. There are some items 
where the Central Government levy 
taxes, collected by the Union but 
assigned to the States. There has 
been a persistent charge that the 
Central Government are not taking 
care of those items wherein the taxes 
are levied and collected by the Union 
but exclusively allotted to the States. 
Under article 260, there are a num
ber of items which have never been 
exploited. I can just point out one 
such item, namely taxes on the sale 
and purchase of newspapers and on 
advertisements published by them. 
Why not impose this tax? I would 
suggest that we need not cover all 
the newspapers; we can include 
newspapers published in the Indian 
languages, that is, all non-English 
newspapers. Even among the English 
dailies, you can exclude those papers 
whose circulation is not more than
30.000 or so. But on all other papers 
which get tonnes o f money through
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advertisements, you can impose this 
tax and those taxes can be assigned 
to  the States. X think that an assess
ment has been made that if  this tax 
is imposed on sale and purchase of 
newspapers and on advertisements 
published in them, about Rs, 3 to
3i crores would be realised.

PROF. MADHU DANDAVATE 
(Rajapur) They are unofficially 
taxed.

SHRI SEZHIYAN That does not 
go to the States but goes somewhere 
else

Now, I would like to touch upon a 
general mattei o f budget proposals 
and that is in regard to the mischief of 
altering the structure, sometimes of 
altering the rates o f taxes, by  notifica
tions o f  Government There have 
been ample oppoi tumties for Govern
ment to rectify thes>e things, but they 
have been cariymg this on foi long
* or, m  this, Finance Bill also I find 
that clauses 24 to 29 deal with cer
tain levies o f duties under the Customs 
Act and the Central Excises and Salt 
/ c t  Clause 24 raises the rate o f im
port duty on unexposed cinematograph 
films, stainless steel plates, sheets and 
strips Likewise, clause 2? raises the 
basic duty on four articles, changes 
the entire description of six articles 
and increases the duty after changing 
the description of smoking mixtures 
for pipes and cigarettes etc Now 
levies are also imposed on four items 
Jf however, one turns to the memo
randum explaining the provisions o f 
the Finance Bill. 1973, one will find 
that under customs duty six items 
an© referred to where the rates o f 
city have been increased; but of these 
six items, in the Second Schedule to 
the Finance Bill only tw o items are 
mentioned, namely items 29 and 63

It is not understood how the rates 
o f duty on the other four items such 
as raw cotton, nylon yam  etc. have

been increased without provirions in 
the Finance Bi& Presumably tills has 
been d m  through a notification by 
withdrawing the present concessional, 
rate. The present eoneentontil rate on 
a specific duty basis whereas the rate 
in the traffic is ad valorem. That means 
the basis had been changed from the 
specific duty to ad valorem  without 
the authority of Parliament, without 
statutory sanction I think this is a 
very serious matter and hope the Fin
ance Minister will take note of it.

15 hrs

It will be recalled that previously 
the Attorney General had suggested 
that such changes cannot be made by 
executive order of Government. I do 
not ha\<? the exact wording of it, but 
I saw his note while going through 
papers m connection with the Public 
Accounts Committee where it wa* 
objected to by him

In the same manner under the Cen
tral Excise Schedule, the effective rates 
a ic mentioned under each item which 
are not mentioned in the Finance Bill
l i  one turns to p  28 of the memoran
dum the effective rates are elaborate
ly  set out for fents and rags, and tex
tile fabrics o f various descriptions 
Presumably these rates are brought in 
by way o f notification I do not know 
on what authority the notifications are 
issued levying a duty and prescrib
ing the measure for such levy without 
the provision thereof in the main Act 
The Public Accounts Committee have 
commented upon this tendency of 
Government to completely alter the 
structure and rates of duties by  noti
fication One can understand the 
necessity and the need to feview the 
rates when certain difficulty is en
countered, because the Government 
can always reduce it; sometimes they 
can change within the limits set by 
Parliament Only thing they cannot 
collect in excels of what has been de
cided by Parliament. That ti the plea 
they always mafce. But it looks ftther 
odd that along wttli the proposal in
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the Finance B ill to levy the duty at 
particular rates, effective rates reduc
ing the proposed levies are also issued 
by the Government without any op
portunity for the Parliament to un
derstand the reasons for such reduc
tion. Therefore, 1 want Parliament to 
be taken into confidence whenever 
the rates are reduced.

The Public Accounts Committee* 
tFourth Lok Sabha) in their 111th 
Repoit ha\e made a severe stricture 
on Government. They have said:

*Ag many as 185 (of the 273) noti
fications save exemptions ranging 
Irom 50 per cent to 100 per cent of 
the statutoiy rates ot duty. Of 
these, th j number of notifications 
which *»ave total exemption from 
tanff rates was 128 The Committee 
consider it extraordinary that dele
gated powers given to the executive 
should have been exercised to ren- 
dex the statutory tariff a nullity in 
a maioritv of cases.”

So whenever they reduce it, whenever 
they bring it to nullity, they should 
come before Parliament and apprise 
it o f the reasons for reduction, for 
bringing it to nullity Parliament 
must not be misled. I say this be
cause Parliament is being misled 
You say ‘I propose to charge so 
much’ But you reduce it to nullity 
by notification If it is necessary to 
show that effective rates are the cor
rect rates, then it is not understood 
why Government should not propose 
these effective rates themselves as 
the standard rates so that Parliament 
may not be misled as to the correct 
rates that will be adopted in respect 
o f the various commodities. This is 
a matter of serious concern to Par
liament as it tends to erode their 
effective control over taxation mea
sures. I hope the Finance Minister 
and the Finance Ministry will take 
very serious note o f  this because in 
the Action Taken Report I find they 
have simply said 'Recommendation 
noted’. I  do not think they have 
observed it because in the Fin- 
*nce Bill presented to the House it has

been completely violated at least m 
regard to some of the items I men
tioned.

Now 1 come to some contents of the 
Finance Bill.

In my budget speech, I opposed the 
aggregation of net agricultural in
come for computation of rate o f tax 
for non-agricultural income. Not that 
1 oppose the idea of rich farmers who 
have benefited out of the Five Year 
Plans in which thousands of crore' 
have been spent, being taxed. Those 
who have got the benefit out of it, the 
rich peasantry, should be taxed I 
am one with Government m that. Bui 
in ttymg to do it, I do not want Gov
ernment to do a thing which is uncon
stitutional. Because, taxing the agri
cultural income, is exclusively allotted 
to the States and the Centre’s taxing 
it m an indirect way, I think, is un
constitutional. During the budget 
speech, 1 raise three points on this 
score. I said it is unconstitutional and 
an encroachment of the States’ pow
ers Secondly, as recommended by 
the Taxation Enquiry Committee, 
they should have consulted the 
Attorney-General before coming to 
the House Therefore, I demanded 
that the Attorney-General should 
have been consulted and his opinion 
taken. Mr. Chavan said that he had 
taken the authority of the Law Com
mission.

PROF. MADHU DANDAVATE: You 
are giving the loopholes to the Chief 
Ministers.

SHRI SEZHIYAN: I  will come to 
that. I said—and it is not m y view 
alone but it is the view  expressed by  
the Taxation Enquiry Committee—that 
the Attorney-General should be eon* 
suited. They have not consulted him. 
The Law Commission has no locus 
standi as far as Parliament is con
cerned. It is the Attorney-General 
who should have been consulted. 
Therefore, I have already given a 
motion that the Attorney-General * 
Should be called to dftrify certain 
pomts.



[Shri Sezhiyan]
Tfee jthird thing was, the States also 

should have been consulted in this 
matter, because, article 274 says:

“ No Bill or amendment which im
poses or varies any tax or duties in 
which States are interested, or with 
varies the meaning of the expres
sion ‘agricultural income' as defined 
for the purposes o f the enactments 
relating to Indian income-tax, or
which affects the principles, etc.........
—  shall be moved..........except on
the recommendation o f the Presi
den t”

Of course, they have not said there 
that the States should be consulted; 
but they say that the recommendation 
of the President should have been 
obtained, before introducing the Bill.

If you take the fourth Finance 
Commission’s report, you will find that 
they have dealt at length with article 
274 and said how it is not enough just 
to procedurally adopt the provisions 
by getting the. recommendation of the 
President They have made it amply 
riear that m achinery should be devis
ed so that the affected parties like 
the States are consulted before recom
mendation is given. The Fourth 
Finance Commission said:

“Article 274 would appear to have 
been purposefully framed to fore
stall and to remedy misunderstand
ings such as these. This article pro
vides in effect that no proposal 
which in any way affects the existing 
or prospective financial interests of 
the States shall be presented to 
Parliament except on the recom
mendation of the President. An 
explicit provision for a recommen
dation by the President should nor
mally entail some mechanism other 
than the usual briefing and advice 
from Hie concerned Ministry at the 
Centra. While on several important 
subjects o f common financial inter
ests, consultations with Individual 
States and groups of States have

been bald in the past, there is no 
regular provision o r . convention 
about preliminary consultation.”

They have suggested that this is one 
fit case where before obtaining the 
recommendation o f the President, they 
should have collected the opinion of 
the States interested in it.

In his reply, the Finance Minister, 
Mr. Chavan, referred to two or 
three criticisms. At that time, I tried 
to intervene and raise this issue. He 
said that “the leader of the DMK 
party had raised a point on the cons
titutionality of which I would make 
one request to him. Any criticism on 
merits can be made,” etc.

Mr. Chavan said that if the States 
wanted, they could have collected it 
long before. Prof. Dandavate said 
that this would give loopholes to the 
Chief Ministers.

Mr. Chavan said in the year 1972, 
while talking to the AICC meeting in 
June, as follows:

“Regarding the new class of the 
rich peasantry, Mr. Chavan said that 
while thousands of crores have 
been invested in the five year Plans 
on agriculture which was the most 
important sector its contribution to 
the exchequer has been negligible. 
W « hope that the Chief Ministers 
would show some courage."

The Tamil Nadu Chief Minister 
showed some courage and put the 
agricultural income-tax. There was a 
frenzied agitation then organised by 
the rich peasantry and big landlords. 
It was supported by the Congress 
(Organisation), the Swatantra, and the 
ruling Congress and the CPI, and it 
was blessed by the Central Ministers. 
Mr. Subramaniam and Mr. Mohan 
Kumaramangalam. who came all the 
way to Tamil Nadu to support it 
openly.

SHRI FJXO0 M OPY: Bles*ed are 
those who get blessed by them. ;
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SHRI SEZHIYAN: Therefore, we
cannot be blamed. We tried to put 
agricultural income-tax. It was op
posed by the Congress (R) in Tamil 
Nadu. Mr. Y. B. Chavan would 
better talk to those persons in Tamil 
Nadu and explain to them why agri
cultural income-tax should be levied 
on rich peasants.

Z have said that the States should 
have been consulted before Raj Com
mittee’s recommendations were im
plemented, especially the aggregation 
of the agutultural and non agricul
tural income for computation of tax. 
In his reply he said:

“When we said that the report had 
been submitted .that does not mean 
that the recommendations which are 
sources of revenue at their disposal 
should not be acted upon.”

I should invite his attention to page 
52 of the Economic Survey which 
says:

"The States have long been com
plaining about the inelasticity of the 
sources of revenue at their disposal. 
The Committee appointed under the 
chairmanship of Dr. Raj to examine 
ways of raising more revenue by 
taxing agricultural income sub
mitted its report sometime ago. The 
Committee’s major recommendations 
include the imposition o f aggregated 
levy on operational holdings, partial 
integration o f agricultural and non- 
agricultural incomes for the pur
pose of calculating income-tax liabi
lity and the treatment of the family
as the basis of assessment___ The
Central Government have remitted 
to the States Raj Committee’s re
commendations since their imple
mentation falls within their pur
view’.”

In other words, the Economic Survey 
concedes that the implementation of 
these recommendations falls within the 
purview o f the State Governments. 
The Survey says further that suitable 
action on the recommendation o f the 
Committee would help bring about a

857 LS— 10.

greater measure of equity and elas
ticity in the tax structure of the 
States. While the Economic Survey 
concedes what I have been pleading 
for, the Finance Minister in his reply 
to my points, says that it does not fall 
within the purview of the States. Still 
1 hold that this is unconstitutional 
and if it is contested before the Sup
reme Court it might be struck down.

I shall now refer to the method of 
computing the net agricultural income. 
My assessment is that you cannot do 
it unless you change the definition oi 
‘ Total Income” , Supreme Court and 
High Court judgements on that issue.
1 want the House to consider very 
carefully rule 8, now rule 10, in the 
Jinanee Bill. It says that for the 
purposes of computation of net agri
cultural income, the provisions of the 
Income-tax Act relating to procedure 
for assessment will apply, with neces
sary modifications, as they apply in 
l elation to the assessment of total in
come under that Act. What they 
cannot do directly, they try to do in
directly. This itself shows that the 
computation o f the net agricultural 
income cannot form part of present 
provisions of the Income-tax Act.

There may be many Acts dealing 
with agricultural income and all theSf* 
/vets may have to be redefined because 
\ou change the definition of the agri
cultural income as per the Income-Tax 
Act, which will affect the State Acts 
also. There also they should be very 
careful. It appeared to me very 
strange why they had changed the 
n;>me of the “Regulatory Duty”  into 
“ Auxiliary Duty” . In the budget 
speech, the Finance Minister stated 
that “ for certain reasons, it is not 
possible to incorporate the provisions 
in the Bill.”  The regulatory act can 
regulate the taxes or introduce addi
tional taxes. The ‘auxiliary’ , by the 
very word, means ‘subsidiary to a basic 
on e/ I can show you many items 
where there is no basic duty. But, 
they have put the auxiliary duty. How 
can there be an auxiliary or subsidiary 
duty where there is no basic duty?
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(Shri Sezhiyan]

On page 44 o f the memorandum you 
w ill find very many items Take lor  
example zinc There is no basic duty 
but you have put the auxiliary duty. 
Also take lor example aluminium or 
tm plates where there is no basic 
duty You are putting the auxiliary 
duty This is something ridiculous 
When the basic duty is not there, you 
cannot put this I think lor  other 
things.

I want to say one thing about the 
income tax arrears There have been 
quite a number of reports given by 
the Public Accounts Committee The 
tax arrears have been mounting to 
over 800 crores I do not know wrut 
steps have been taken by Government 
to wipe out the heavy backlog Tae 
Departments have been unable ovan 
t(. assess m a correct way what arc* 
the arrears If we ask three officers 
tc give figures thev will give thr<»e 
different figures If you take the same 
report m one page there w ill be yne 
figure and in another page there will 
be another figure There is an utter 
confusion m the collection of arrears 
of taxes I do not know whether the 
incom e-tax is there to collect the tates 
or for the benefit of the country or i« 
it ih°re to be used as an instrument to 
ccerce or to intimidate certain indivi
duals and to be vindicative against 
certain parties
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%   m   m r * m   ? T R rr  f r f t  r h fo 

3̂ 8"  J 3f?t *r 8*pp)r ?fr5f*TT  #rr 

«ftr«RV( v̂c  *jf̂r=r p̂rn: ̂ hi1 

trinr, tr% finrr ̂   ’T̂rr  wft̂

fwm % 1 14 vfrz mrHyg

snnrr *trr % ?rV ̂rswN?  «ft 

t 1 ?n̂- iffa 9T y*pr ÎKT 
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ôft  ?i*rPr  qfvrsr w&r %,  tt   % 

fw  f Wfar trf̂ nr   wrt

JfSFfT <f<V rf 3pt   <01'*’   & I   ̂ <i«t>

?ifr grm m frt qrenww 

stept r%   smim   i   R̂frt* 

cFf  wft VSH T̂  3psr?r t,  TT TT 

OTTggfT jftr rPr  7̂ f5R 4̂-  t’TRt

3ft ̂ ar trr̂ fa scnfa7, ’ettht f̂t 

ftm  % I % fsftr ?nrr

fa#   «Pt lew  r̂far  sft ŝ faer 
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SHRI N. K SAN HI (Jalore): r. 
hairman, Sir, 1 nse m support of the 
financial proposals for 1973-74

I had the pleasure of hearing three 
\ ery  important  persons  from  the 
Opposition benches, r. Kami Smgh, 

Suu Piloo ody and you,  Sir.  r. 
Kunu Smgh gave a feeling that he 

v,us speaking with a sense of pessi
mism and gloom and he went as far 

at to say that it may not be in his 

life-time but after his life-time there 
may be doom and resurrection in this 
countiy  I do not agree  with  the 
tt nor of his say.

y hon  friend, Shri Piloo ody, 

wai> good enough to say in a jocular 
and very sarcastic manner that possi

bly we are heading for a crisis.  He 
hat a right to say many things.  But 
when he said that the Pume inister 
was  speaking  m  UP. in hysterical 
shiiekmg, it was m bad taste  It was 
saud that this was not unparliamentary.
I agree it may not be unparliamentary 

hut, I say, it is certainly in bad taste 
and  the  height  of  impropriety  I 

v.ould not like to call Shri Piloo ody 
anything  I would like to say about 
m\ self that somebody said that I was 
a baby elephant  It may not be un- 

pailiamentaiy but I feel, it will be a 

mutter of impropiiety and it will be 
rather indecent and m a bad  taste. 

Such viords snould not be uttered. In 
this House, we would like to under- 

j>Und a* to what positive pomts they B 
want  to make  and what alternative 

suggestions they want to give  We are 
eJI good citizens of the country  It is 

m this background that we have  to 
think

We know the prices are going up, 

the poor man has to be given some 
relief  They say that the  promises 
have not been  kept  and fulfilled.  I 

would like to remind them what hap
pened two years back when we had a 

war with Pakistan, when we had the 
emergence  of  Bangladesh, when mil

lions of refugees had come  to  this 

country.  What were the people say
ing and what were the Opposition
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parties saying? These matters will 
have to be viewed in a proper pers
pective But I am bound to agree with 
one thing that we fought Indo-Pakis- 
tan wax not as a society o f an egali
tarian system but we fought it as a 
society of affluent people While 
the war m Bangladesh against 
Pakistani Junta was going on there 
was nc$ rationing of petrol, there was 
no rationing of food stuffs, there was 
no rationing of meat or eggs The feel
ings of the people were very high and 
nationalism was at a high pitch The 
people were very disciplined It was 
our good fortune that war finshed 
eaxly Had it continued for a longer 
period, all these difficulties would 
have come in our way This war na
turally lesulted m many constraints, 
and had a bad effect on our economy 
The constraint1? are now being felt m 
oui country, m the way ot rising 
pi ices and the different maladies that 
we are seeing todav What ait the 
imancial proposal^ lor 1973-74 * B\
these something is sought to be done -  
how the various difficulties can 1 e 
taken care ot how the problems cun 
be tackled We would have appieci 
ate i it the Members on the Opposite 
had given some concrete suggestions

I come from Rajasthan There i 
shadow of famine looming largo in 
Rajasthan People are destitute, theic 
>s shortage of food shortare of water 
Todav the industrial development m 
Rajasthan has been very negligible 
Every Member who comes fiom  that 
State knows the conditions of th i4 
State better It is, in that light 1 
v ’ant to say that the industrial deve
lopment in Rajasthan has been on 
low key

In the Indo-Pakistan war our for
tes did a valienl job on the Rajasthan 
border It was an area where we 
had occupied the largest area in the 
country of the enemy's territory And 
I would like to congratulate the de
fence forces who had thought of the 
strategic roads m Rajasthan on the

border The strategic roads that had 
been built served a wonderful job, by 
faster mobility, of securing the mis
sion for which our armed forces were 
fighting And what is the condition 
of Rajasthan today* Rajasthan has 5 2 
per cent of the total roads of the 
country wheteas Rajasthan comprises 
10 r> per cent of the total area of the 
country It is high time that more stra
tegic roads are built up in the area, 
more strategic railways are built up 
m that area These will not only 
serve the cause of economy m peace 
by removing the backwardness of the 
area but will also prove valuable dur
ing the time of confrontations

We were very much disappointed 
when we found that the oil refinery, 
much against the recommendations 
of the expeit committee was ultimate
ly shifted to U P We were also dis
appointed that the fertiliser plant was 
not ( imins to Rajasthan We have 
large depots of zinc, still the zinc 
sm Her in Udaipur was not e>panded 
also no second plant has been given 
1o Rajasthan the second /m< smelt* t 
has been finalised to be located at 
Visdkhapatnam We have also large* 
leposits of limestone As Shri K D 
Vlalama was saymg we need more 

! icnt f»ctones Rajasthan is a State 
wheu we tan have more ement fu  
t rit with bettei economies In 
iclditio to limestom we have als 

1 it v sits of gypsum and pyritf 
arjrf hctKe R ijasthan is a mote suit 
A  •» State for having a fertiliser plant 
r iu e f  le Government hou 1 hav 

ai >th' i look into the matter

I would like to say that in the
financial proposals a heavy impost of 
customs duty, 50 paise per metre, ha 
l-oen imposed on raw films—negative 
and positive films The Finance Minis
ter has been kind enough to  show 
some concession to black and white 
films I would like to draw his at 
tention to the fact that India is one 
of the largest film producers of th<.
world In India we produced as
many as 401 films, o f  which 239 were
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black and white and 165 coloured. If 
you have such a heavy impost on raw 
films, the industry will be crushed, 
and the production of films will be 
aifected, What is the economy of film 
Industry today? If you check up the 
statistics from the income-tax depart
ment, you will find that 20 per cent 
o f the producers go out of the industry 
every year because of heavy losses. II 
a person pays He. 1 for admission to 
a cinema, only 20 paise go to the 
producer, exhibitor and distributor 
whereas 80 paise go to the coffers of 
the Government, This is a highly 
generative economy, and m the back
ground of that, I would request that 
this industry should be allowed lo 
survive and the levy of 50 paise per 
metre should be reduced considerably 
because this is going to affect the 
production of films in our country.

So much has been said about direct 
taxation laws. We have had a large 
number of commissions and commit
tees—JVlathai Commission, Direct Taxes 
Reforms Commission, BoothaUngam 
Commission; so many administrative 
committees have also gone into them; 
and the latest annng them is the 
Wanchoo Committee. We are told 
that the Government has accepted 200 
recommendations o£ the Wanchoo 
Committee. It would have been better 
if  that Bill had been brought forward 
before the discussion of the financial 
proposals for the year li)7.:-74 was 

over. What is happening to the Income 
Tax Act? What has happened to 
the Department^ Whenever any new 
changes are brought in, they keep on 
making some additions, further provi
sos and subtractions and so on, with 
the result that the whole thing be
comes quite unintelligible to the com
mon man. Every man in this country 
W'ould like to pay his taxes. But the 
question is: how the taxes are going 
to be determined. How is he to under
stand? What is the way of determina
tion of the tax? He is not able to 
realise as to what is the method by 
which he is going to pay the tax. 
That is the difficulty. There is clearly

a case for simplifying the taxation 
law.

I would like to draw your attention 
to what happened to our law and how 
it become cumbersome. I would give 
you a simple instance— the life insu
rance premium deduction. The Govern
ment has been good enough to allow 
certain deductions to the people from 
their life insurance premium on their 
assessment. I would give you an ex
ample. In 1961, 25 per cent of the 
total income subject to a maximum 
of Rs. 8000 had been allowed as life 
insurance premium deduction. What 
happened m 1962? 25 per cent of the 
total income was allowed subject to 
a maximum of Rs. 10,000. Then, what 
happened in 1965? 60 per cent of the 
first Ks. 500 and 50 per cent of the 
balance amount was allowed as deduc
tion. In 1966—25 per cent of the to
tal income or Rs. 12,500 whichever was 
less. Then it was changed in 1968- 
69 as. to 71-72. It was 30 per cent ot 
the total income or Rs. 15000 which-* 
ever was less. In 1973-74 the quan
tum of the first deduction has been- 
raised from Rs. 1.000 to Rs. 2.000 for  
qualiiying for the amount of the life 
insurance premium deduction. I am 
only drawing this example to your 
kind consideration that if you go on 
changing the laws on small matters, 
whom J»re you going to benefit? Every 
year there is a different qualification, 
there is a different system. He does 
not know whore he is going an 1 it is 
very difficult ior the common man to 
plan his future even for the sake of 
life insurant premium or for safe
guarding his future premium deduc
tions.

It was said on the floor of this 
House that levy of agricultural tax 
is rather unconstitutional. I would not 
go into the merits cr demerits of the 
same, but I certainly feel that this 
levy of agricultural income tax Is 
not a very reasonable one. It is not 
going to have a reasonably good effect 
in the whole country. I would not say 
that we are on a stage of the green 
revolution, I would only say that we 
are on the threshold of a green revo-
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lution. There must be some hon. Mem
bers wh.: may be having both agricul
tural and non-agricultural income. 1f 
we are to give them a ready-reckoner 
and say this is your income, how a:i;f 
you going to pay the tax? It will be 
very difficult for a man, even to hon. 
Memoe.s of Parliament, i.: compute 
their tax. Suppose, there is a mem
ber who is having an agricultural in
come of Rs. 25,000 and if he has also 
non-agricultural income, I am sure 
that he would shun from generating 
his own economy from non-agri:::ultural 
sources with the result that the coun
try's economy would sufier. It is in 
this context to create confidence in 
the agriculturists, I feel and I agree 
w'ith the earlier speaker, that this is 
a matter whi:::h is better left to the 
State Governments and in case it is 
decided by the State Governments, 
constitutional changes may be made 
so that these are brought within the 
purview of the Central Gcvernment 
and some effective steps are taken. 

I would like to draw the attention 
of the hon. Minister to one more 
thing. The Income Tax law has not 
given what is allow€d under the Gra
tuity Act. Under the Income Tax 
law a maximum cf 15 months' salary 

or Rs. 24,000 was allowed as deduction 
but, a:::cording to the Gratuity Act of 
1972 which was passed by this House, 
a payment of 20 months salary is 
being allowed. This anomally should 
be rectified and the Gratuity Act 
should be brought on par with the 
Income Tax Act or the Income Tax 
Act r ectified in this matter. 

I find from the financial report for 
the current year that they have set up 

a valuation cell for the valuation of 
property. In this report they have said 
that they have ccmpleted 657 cases out 
of 702 cases in the last 8 months. They 
assessed a wealth tax of Rs. 26 crores 
that was returned by the assessees 
and over-pitched the as,sessment to 
Rs. 37 crores. There was an increase 
of 140 per cent in the assessment of 
the returned wealth. I am sure that 
there mum: be at least 30 or S5 per 

cent of the assessees who must have 
returned ti1e correct valuation ct their 
prcperty_ If that be so, I 1.hink the 
over-pitching of assessments is :WO per 
cent by 1lle Department. I feel this 
is a matter which should be seri
ously louKed into. A 20(J per cent over
pitching by the Department is going 
to cause severe trouule. To-day the 
penalty of this over-pitching is 200 per 
cent which 1s mandat.:;ry. I feel the 
Department should have a fresh look 
into tne matter and examme it 
thorougtlly. I have been discussing with 
one oi lne Government surveyors. I 
asked him as to what is his yardstick 
for evaluating the property. He said 
'We do not have any yardstick. S.:me
times \\'e go by MES rates, sometimes 
we go by the built-up area value'. It 
is a different yardstick. Certainly in 
the garb of th!::se dilferent yardsticks 
they are c:reatmg havoc and the as
sessees will lose their failh and this is 
a very serious matter. He told me 
emphatically that he was not con
cerned wi,h the PWD construct.on 
rates in Rajasthan; .he was only taking 
into consideration the Central Gov
ernmeni PWD rate when he was 
evaluatrng the property. How can the 
State Government carry on the con
struction work with their own rates 
which is much lower than the Central 
Government rate? It is a matter 
which will have to be seriously con
sidered. We should not get in a posi

tion where the people are harassed by 
less charitable officers. 

Sir, today the Income Tax Depart
ment has been working in a manner 
which merits lot of criticism. I am 
reminded of a story from Parkinson"s 
law. A laundry was burnt and when 
it was burnt he went to a bank and 
applied for a small loan which was 
sanctioned within a period of two to 
three months. A large number of 
loans were sanctioned to small people 
like that and ultimately some one 
woke up in the ':lank as to how so 
much loans have been sanctioned so 
quickly. A committee went into 
this and they made the f<rms very 
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cumbersome. They were made so 
much cumbersome that nobody could 
fill up those forms, without making 
some mistakes here and there. With 
that all the bureaucrats were happy. 
Today they say that the laws cannot 
be made easy and things can be taken 
at their face. 1 feel the simplification 
of taxation law will go a long way In 
generating a proper economy. We 
should also see that the agricultural 
lux today is postponed till a certain 
consensu* is developed by the States.

While concluding my speech I 
would appeal to the Finance Minister 
to consider a few points. Government 
should consider raising the exemption 
limit from Rs. 5,000/- which is today 
at a very very low keel. The penalty 
prov.sions under different Sections 
should be reduced. I think the physi
cal 1 unishment should be reduced 
considerably. The provisions in regard 
to advance tax are very very difficult 
Today a man is asked to file the 
returns by 15th March of what he is 
supposed to earn by 31st March. This 
factor should be looked Into carefully 
so 1h it the tax-pa>cr not put in 
jeopardy for calculating tax as on 
future dnte and paying the advance 
tax at an earlier date. In conclusion 
I would submit that the language of 
the Tax Act should be simpli
fied so that it could be understood by 
the common man or layman. With 
these words I wish that the Finance 
Bill be passed.

•SHRI N SATYANARAYAN RAO 
(Karrnnaijar >: The Finance Minister 
has mtiodced this Finance Bill and 
expects this Bill to be passed I am 
not ready to support it Because the 
country is passing through chaotic 
conditions, the responsibility of which 
not only falls on the shoulders of the 
Government but also on the Finance 
Minister. Recently we have discussed 
the demands concerning the Ministry 
o f Agriculture and Irrigation and 
Power. The Ministers incharge of 
those Ministries say that necessary

ilnances are not being granted to them 
by the Finance Ministry. Particular
ly when the Irrigation and Power 
Ministry was asked to explain the 
power failure, the Minister incharge 
stated that they have submitted the 
necessary schemes to the Finance 
Ministry. But the Finance Ministry 
is not coming forward with a requisite 
financial sanction. I therefore submit 
that the Finance Ministry is whoiely 
responsible for the chaotic conditions 
mentioned by me. It is a sad com
mentary on the efficiency of this 
Government and party to see that 
such unfortunate conditions continue 
to prevail even after 25 years of our 
independence and Congress rule.

Because of good monsoon last year 
wt weie patting ourselves on the 
back ancl are proud of our achieve
ments. We were very vocal about the 
so-called green revolution. Because 
those favourable conditions are not 
there this year we express our help
lessness and take shelter under the 
excuse of drought and famine We 
£»l̂ o talk of the calamity in Bangla
desh. The*e are the two reasons they 
can think of.

My submission is that we have 
never tned to analyse the repeated 
failures One of the reasons could be 
bad planning

If a country has to achieve progress 
m the fields of agriculture and indus
try, particularly progress should be 
achieved in the production of power. 
Tii.tt field of activity has been so bad
ly neglected in this country that we 
d >n't have a parallel. No country in 
the world would neglect power as our 
country did Here the emphasis seems 
to be on production of hydroelectric 
power. If you see the other developing 
countries the emphasis seems to be on 
the production of thermal power. We 
don’t lack in the resources for pro
duction of thermal power. Inspite o f  

no prostoss has been made in the 
production of thermal power. This 
field o f  thermal electricity production

♦The original speech was delivered in Telugu.
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has been very much neglected In this 
country. We have vest resources of 
coal. II we want to achieve prorgess 
industrially, we need power. If we 
are to tap the resources of sub-soil 
water, we require power. We all know 
the difficulties we are lacing because 
o f lack of this power.

Today, the country is facing a great 
power shortage, as a result o f which 
several industries had to be closed 
down. The field of agriculture is also 
a sufferer in the bargain.

Everybody is proclaiming that there 
would be no need to import foodgrains 
even the Prime Minister has said it. 
We know the conditions that are pre
valent. Could we produce the quan
tities o f foodgrains that is required by 
this country? It is very doubtful. 
My feeling is that a situation has ari
sen when we cannot but import food
grains from other countries. There
fore all this boils down to the fact 
that the Finance Ministry was res
ponsible for not sanctioning the re
quisite schemes which go to give a 
fillip to the production of power.

I would like to mention another 
point about the development of back
ward area and I will be done. You 
always wax eloquent about the deve
lopment o f backward areas. You 
know the conditions in the region of 
Telengana which is very backward. 
A great agitation was made on that 
point. This agitation was made with 
the aim that Telengana should be 
brought on par economically with 
other advanced areas o f the State of 
Andhra Pradesh. I would like to ask 
as to what action has been taken by 
this Government in this direction from 
1969 on wards. If you ask me no 
action has been taken, I would say. 
There were tw o projects, namely, 
Pochamnadu and Maneru. These pro
jects are incomplete for want o f 
funds. If Maneru project is taken up 
it would not only help in increased 
production o f foodgrains; but also

would solve drinking water problem 
of the city  of Warangal. Several mem
orandums have been submitted on this 
issue. Inspite o f all this the conditions 
remain as they were and these projects 
remained incomplete. I therefore once 
more submit that the Finance should 
sanction the necessary funds as early 
as possible so that these projects could 
be taken up and completed.

There is a doubt in the minds of 
the people that the Finance Minister 
is concentrating on the State o f Maha
rashtra, because he belongs to that 
State. There is no doubt that there 
are famme conditions in that State. 
But there are other States also which 
suffer from the same malady and re
quire the attention of the Finance 
Minister equally. You know the 
drought and famine conditions of the 
State of Andhra Pradesh. When we 
sought the help o f the Government we 
are told that because o f the agitations 
that are prevalent thero nothing could 
be done. Not only does Andhra Pra
desh suffer neglect in the field of 
development but also it suffers in the 
field of Railways, I beg to submit that 
not even a single new lines has been 
taken up since independence in my 
Slate, When we ask for new lines 
they accuse us of spoiling the lines 
that were existing. You have got an 
excellent excuse in this agitation any
thing we ask for. Here I would like 
to mention about a proposal for a 
Railway link between Ramagundam 
and Nizamabad. When we requested 
the Railway Minister for this line be 
expressed his inability h?.*c??us* of lack 
of: funds. He says that if the Finance 
Ministry sanctions funds, he would 
not have any objections. This line is 
a very important line. It is a known 
fact that several industries are coming 
up around Kamagundam. This line 
goes through the area of the Pocham- 
padu project. This railway link would 
be an important step towards the in
dustrial and economic progress o f that 
area. I therefore once more submit 
that the necessary finances should be 
sanctioned to the Railway Ministry 
for taking up this lint.
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Many of our friends talked  about 
taxation  A lot of black money is in 
circulation  If this black money  is 
brought out many projects could  be 
taken up and constxucted  But  un
fortunately no steps are being taken 
to combat the evils  of  this  black 
money  Why don’t you demonetisa
tion, which would solve this problem 
for ever'  We don't know the reasons 
why thus* Government is not coming 
for waid with demonetisation  Some 

opposition parties are of the view that 
the Government would not come for

ward to solve this problem of black 

money with demonetisation  because 
this black money is useful in running 

elections  If this is true the respon

sibility would lit on the Government 
only

Another point I would like to men
tion is about the inefficiency of the of 

Income tax department  We find that 
several Income tax officers are becom

ing milhonnaires because of ill gotten 
money  If at all they do they only 

harass those peoples who do not subs
cribe to  their  wa\  of functioning 

If thcae small practices are checked 
much monpv could be realised by the 
Department I therefore conclude b> 
saying that this Government  should 
fctudv all these facts and take remedial 

measures to m the direction of pro- 
grtss *nd prosperity of this countrv
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 ̂   wm 3   f  *ref

f̂rr tot \  srtff   ^

fP̂ T |55TT  fc Wt 3r 

3̂ r   t     ̂̂«p  srnrct

qrt  s*r *t  s>ft  *ft  fa

% w  h    tftywe 

f̂Fvft   %  fwnr ̂  «r$

gf srrfwr   % ?rte srrfasn:

f̂ T̂ rr  ̂ qrt

%  t  w«rc f- fa

srnrtft  ̂?ĝr   «fr cfr   % 
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2  «FTtS‘  Tcpj    ̂ <ft I,  l̂T rTTfi
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*WT  «T«r ifTSfPTT «TT,  'aT’T <TT  fsfHT ?PT 

S *T R   H fft   ft  t
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193  % *Rnrr   ̂  t 3tt t

1.02 hrs.

IS SSION R. APPOINTM NT OF 
HI F J STI  OF INIA

*ft  *TJ  fa**?  (*m ) : «RT

s*r %  f̂ r w'ri w f  fyrsrffnr forr 

*nrr  £ ’

*r*rrof?T    v*r % fan,

3  W   iw  f̂ T Tm t I

TH MINIST R OF PARIAM NT
ARY  AFFAIRS  (SHRI  K.  RA H 

RAMAIAH): Sir, aout the time, I 

wish to su mit that Mr. Samar uha

has agreed to have his half-hour dis

cussion postponed, and *0 we can ait 

till 7 p.m. today, which will give us 
three hours today. I met the eaders 

of the Opposition also, and the desire 
is that we should have another three 
hours which will e on Friday and, if 
necessary, the spillover can e taken 
up to Monday.

MR. HAIRMAN: On  Monday,  it 
will not e possile.

1.03 hrs.

I Mr. Speaker in ŵ uw£zrŵ uw£zr

SHRI K.  RA H  RAMAIAH:  I
have just now mentioned that if you 
agree, it will suit us to have the dis
cussion today  till 7 O’clock.  I  have 
met the oaders  of  the  Opposition 

efore you came  Shri Samar uha is 
willing to have the half-hour discussion 
postponed.  So, we could have ihree 
hour.s today, sit up to 7 p.m., and then, 
if the general desire is that the total 
time should e aout  six hours,  we 
tan take the rest of it on Friday and, 
if necessary, the spill-over on Monday.

MR SP AK R  I thought that two 

hours would suffice.

SHRI ATA  IHARI  VAJPAY  
( walior)*  The entire judiciary has 

een under-mmed.

MR SP AK R; Three hours today, 
and three more hours on what day?

SHRI K RA H RAMAIAH* Fri

day and Monday.

MR SP AK R  On Friday we have 
private Memers* usiness.

xrzm fwftfV  smr*

*pt *ft srf   frr̂rr 1

SHRI K . MA AVIYA < omaria- 

ganj): Sir, am I to understand that 

six hours have een allotted to this?


